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Report of the Joint Committee in the matter of OA No. 461/2025; Ms. Seema
Kumari, Pradhan, Gram Panchayat, Ghaneta & Ors. Versus State of Himachal
Pradesh & Ors. in compliance to the orders of Hon'ble National Green Tribunal
dated 14/10/2025. '

1.0 Background and the orders of Hon ble NGT:

I'he matier pertains to a letter petition filed by as Ms. Seema Kumari, Pradhan, Gram Panchayat,
Ghaneta & Ors. on date: 14/10/2025 regarding 1o the rapid and illegal expansion work being
carried out by Radha Soami Satsang Beas (RSSB) Parour in Ghaneta, Dhoran, Balla, Parour and

Darang villages located in District Kangra, HP, causing damage to environment etc.

It was observed and directed by the Hon’ble NGT in its order dated: October 14, 2025
{Annexure-1) that:

Para 04: Prima facie the averments made in the application raise substantialguestions relating
o environment arising out of the implementation of theenactments specified in Schedule-1 to the

National Green Tribunal Acr, 2010,

Para 06: In view of the avermenis made in the application, we also consider it appropriate that a
Joint Commintee be constituted 1o verify the factual positionand take appropriate remedial
action. Accordingly, we constitute a JoimtCommitiee comprising of represemtatives of Ceniral
Pallution Conitrol Board(CPCB), HPPCB and District Magistrate, Kangra and direct the same
to meet within two weeks, undertake visits 1o the site. look into the grievances of the applican
associate the applicant and representative of the concerned projeciproponent, verify the factual
position and take appropriate remedial action byfollowing due course of law and submil report

within twa month. The HPPCB will be the nodal agency for coordination and compliance.
2.0 Compliance of the orders of Hon’ble NG'T:
2.1 Constitution of the joint committee:

In compliance of the above directions of the Hon ble NGT, a joint commitiee comprising of the
following members, was constituted:
i.  Deputy Commissioner, Kangra at Dharamshala, Himachal Pradesh
ii.  Dr. Narender Sharma, Scientist ‘", CPCB Regional Directorate, Chandigarh (Member
nominated by Member Secretary. CPCB)
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iii.  Er."Varun Gupta, Regional Officer, HPPCB Dharamshala (Member and Nodal Officer
nominated by Member Secretary, Himachal Pradesh State Pollution Control Board)

2.2 Site visit and eollection of relevant information:

The joint committee conducted a site visit on date: 04/11/2025 to verify the facts mentioned in
the letter petition and collect relevant information for compiling the factual report as directed by

Hon'ble National Green Tribunal.

Since the Radha Swami Satsang Parowr falls under the jurisdiction of SDM Palampur Ms. Netra
Meti, IAS participated in the site inspection as representative of the Deputy Commissionerof
Kangra. The officers of the other concerned departments namelyState Pollution Control Board,
Forest Department, Department of Town &Country Planning, Jal Shakti Vibhag, Revenue
officials and Technical Officer Tea, Department of Agriculture were also present during the

inspection to assist the Joint committee.

The applicant Ms. Seema Kumari, Pradhan, Gram Panchayat, Ghaneta was not available to
participate in the joint inspection. however other complainants in Original Application No. 461
of 2025 participated in the Joint Inspection. The representatives of the project proponent were
also present during the joint inspection.

The attendance sheet is attached as Annexure-IL

2.3. Proceedings of the meeting/discussion held with the complainants, project

proponent and concerned departments during site inspection:

The Joint Committee discussed one by one all the issues raised in the complaint by the
complainants at site. The opportunity to put forward details of the concerned raised in the
application was given to the applicants. The project proponent was also permitted to share the
relevant documents related to the concerns raised in the application. The proceedings of the
meeting/discussions held at site are summarized in Table 1. The photographs taken by the Joint

Committee during site inspection are attached as Annexure-111.
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Table 01: Summary of the proceedings of the meeting/discussions held at site

S.No.  Issues raised in the complaint
'I. | Rapid and illegal expansion work being
carried out by Radha SoamiSatsang Beus
(RSSB) Paraur in our area.
2.

Expanding its premises over the past few
| vears by acquiring lands of local people
through various illegal and coercive means,
| thereby creating social tension,
environmental imbalance, and legal
violations in our area.

" The representative of RSSB informed that |

Record of the discussion/Procecdings |

L]ul;ing the discussion, the compluinants
submitted additional documents
(Annexure-1V), indicating the Khasra
numbers they apprehended to have been

encroached upon by Radha  Soami
Satsang Beas (RSSH).
In this regard, the Sub-Divisional
Magistrate,  Palampur

directed  the |
revenue officials to carry oul demarcation
ol the concerned Khasra numbers within |
one month, She further informed that u |
complaint regarding hill cutting and muck
dumping had been received carlier and |
the matter is sub judice betore the court of |
SDO(C), Palampur. The oflicials of the
Department of Town & Country Planning |
informed that the area has recently been
notified as a planning area and were
directed on the spot to submit a report in
the matter.

no land has been acquired illegally and
their organization have also obtained a
land ceiling exemption certificate from
the Govt. of HP (Annexure- V). lhe
sellers of the land are paid the purchase
amount through cheques by RSSH.

The Tehsildar concerned also confirmed
that whenever a land registration lor sale
and purchase is done in his office, it is
confirmed multiple times from the seller.
whether  he/she is - selling  the  lund |
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willingly or not. No such matters |
| regarding acquiring lands of locals

through illegal means have ever been
| brought to their knowledge.

e The representatives of the Department of
Town and Country Planning (TCP)
informed that out of 05 mohal: namely
Ghaneta, Dhoran, Balla, Paraur and
Darang villages of Kangra district,
wherein Balla, Paraur and Darang villages |
falls under TCP area. A report was sought
in this regard from TCP,

'lllegal felling of trees by Radha Soami | The following details were shared by the |
| Satsang Beas Organization Divisional Forest Officer (DFO), Palampur:

e The Radha Soami Satsang Beas had euf
| 14 number and 15 number of rees
without permission from the competent
authority on their private land in the tea
garden in mohal Dhoran and 10 number
of trees on the plot where current site
development is going on lo create a |
parking space in mohal Balla for which
| three separate damage reporis have been
choked out (Annexure- VI).

» No felling of trees has been carried out in
forest area,

e RSSB had obtained a permission from
Divisional forest  Officer (DFOQ),
Palampur to cut 15 number of trees on the
plot where current site development is
going on to create a parking space in
mohal Balla,

e The complainants shared previous and
present satellite images cll" the plot at
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1 Damage to protected tea gnrdl::n. This

Mohal Balla, where site development for
a parking arca is underway, alleging that

the activity has resulted in extensive wree

cutting. The Divisional Forest Officer

(DFO), Palampur informed that it may

not be possible to determine from the

images that  whether the vegetation

comprised trees or large bushes.He

suggested to seek a report from the Forest

Survey of India to ascertain the same.

The report was oblained from Technical

destruction of riparian greenery in the
tloodplain of Tahal Khad (river) and how
the flow, ecology and drainage of the khad
have been severely affected.

L
garden falls under protected agricultural Officer Tew. wherein no  damuge 1o
area in the state of HimachalPradesh, protected  ten  garden s reported,
where commercial conversion of land (A Vil
without permission is illegal. TR :
lllegal dumping of debris, digging and | ¢ The complainants informed that the

Radhy Swami Satsang Beas, Parour is
changing the direction of Tahal khud as
well as Shi nallah by dumping muck |
along the banks and has provided
temporary road over the khad and nallah ‘
by using cement hume pipes for the flow
of water. l

The member representing SPCH informed
that complaint was also received in ther
office. w.r.t unscientific hill cutting and
dumping of muck along the Tahal khad.
in regard w which the directions were
issued to RSSB for necessary compliance
(copies enclosed as Annexure- VIII). |

A report in this regard was also obtained

from Jal Shakti Vibhag (Annexure- 1X)

by the Joint Committee, which is

claborated in the subsequent sections ol
this report.
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| Change in the direction of Tahal Khad and | ¢  The Executive Engineer, Jal Shakti |
Nala and how Radha Soami Satsang Beas | vibhag (JSV) was asked to submit a
(RSSB) organization has caused scrious detailed factual report on the fhets
damage to the environmental balance by

acquiring land in Paraur. Darang, Ghaneta, whether the :l"ahal khad has got F:It‘vurlud
| Plors Rifik aren. due to the site development activites of

RSSB or naturally due to the flooding in
the monsoons during the past years,

o The findings/facts provided by JSV in its
report are elaborated in the subsequent
‘ r sections of this report.

{® The Joint committee also asked the
| revenue department to submit the
' | demarcation report of the plot where

| current site development is going on to

| create a parking space in mohal Balla
along with river bed. The loint
Committee was informed that the report
in this regard will be made available |
within 03 months.

" Lack of environmental clearance and EIA |« As  the project is related to land
. development for car parking and
presently no construction is proposed, so
presently environmental clearance is not
I required.

e It was informed by HPSPCB Member that
the directions have already been issued by
the State Pollution Control Board to adopt
adequate  protection/pollution  control
measures for air, noise and water
{Annexure- VIIT).

iII]-::;;.:M construction in the flood plain of | « It was observed by joint committee J:Iuring-

Fahal Khad inspection that presently there is no
construction activity going on along the
' Tahal khad.

+ However, the work of crate wall is going




55

on. To ascertain whether the land along |
the Tahal Khad where site development
has been done and crate wall is being |
provided, is in the ownership of RS58B or
not, revenue officials have been asked 10
conduct demarcation of the plot where
current site development is going on 1o
creale a parking space in mohal Balla
along with river.

The Joimt Committee was informed that
the report in this regard will be made
available within 03 months. J

Additional environmental and social
violations:

i

il

iii.

Kuhul (irrigation canal) has been
deliberately closed, which has
completely disrupted the irrigation
system of the farmers.

Natural water sources have also
been blocked, which has not only
disrupted irrigation in the ficlds but
has also created a drinking water
crisis,

The local government road, which
was being used for the movement
of villagers for years, has been

|
During the spol inspection it was |
observed that the Kuhul (irmgation canal)

passing through the private Tea garden ol

RSSB, which was dry dunng the

inspection, was filled with soil for a

stretch of nearly 2-3 meters at a particular

stretch to facilitate vehicle crossing.

This stretch of the canal has been cleared |
on the day of the site inspection.

To ensure uninterrupted flow of surface
waler, RSSB has agreed 1o construct the
cemented culvert in place of cement hume
pipes over the Tahal khad as well as Shi
nallah.

A report in this regard was also obtuined
from Jal Shakui Vibhag by the Joimt
Commitiee, which is claborated in the
subsequent sections of this report,

The complainants during discussion with
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| need path to be restored at the location as
| per the revenue record.

‘ ‘ forcibly closed. | the Joint Committee insisted that thr:;.-l

| . e The representative of RSSB agreed to |
construct/restore  the foot path as per the
revenue record.

e The construction of the same will be |
started once the revenue officials
demarcate the land and provide the RSSB
with the revenue marking of the

| | track/path.

3.0, Fi'n_d-i-ngs of the Joint Committee:

3.1, Allegation regarding Illegal Expansion Work:

The total land area of the RSSB is 529632 m® and is located in 05 Mohals namely Ghaneta,
Dhoran, Balla, Paraur and Darang villages of Kangra district. Out of these 05 Mohals, 03
Mohals Balla, Paraur and Darang villages falls under Town and Country Planning (TCP)

arci.

As per information provided by Town and Country Planning Department. Himachal Pradesh
vide No. SDTPO (PLP) T-38 (Vol-VIIIy2025:643-46 dated 07/11/2025 (Annexure- X):

i.  The Revenue Mohals Darang Khas (hadbast No. 49), Parour Khas (hadbast No. 58)
and Ballaa (Hadbast No. 57) in Sub Tehsil Sullah have been included in Palampur
Planning Area vide Notification No. TCP-F05/5/2023 dated 20/08/2024.

ii. 'As per H.P. Govt. Notification dated 09/12/2024, the Himachal Pradesh Town and
Country Planning Act, 1977 has been amended and as per newly inserted section-
1(313), the act shall now apply to “all building and projects having plot area more
than 1000 square meter to he developed on any area outside the notified Planning

Areay or Special area constituted under this Act ™
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The site under reference was inspected by an official of TCP on 19/08/2025 and it
was observed that the land cutting work in Revenue Mohal Balla (hadbast No. 57).
Sub Tehsil Sullah, Distt. Kangra has been carried out by RSSB Parour. Accordingly,
letters were issued to RSSB on 02/09/2025 and 01/10/2025 alongwith subsequent
reminder on 07/11/2025 intimating the body (RSSB) not to carry out any

development work without prior permission from TCP Department.

The above facts shared by TCP Department indicate that Rudha Soami Sursang Beas
(RSSE) has carried out development work at site withowt permission of TCP
Department as on 07/11/2025.

Radhya Soami Satsang Beas (RSSB) has not obtained the NOC from TCP us on date and
the details were also sought from TCP & RS5SB in this regard through email on date
15/12/2025 (Annexure- XI), however no reply has been submitted either by TCP or by
RSS5H

Allegations regarding lllegal/lllicit felling of T'rees:

[he Joint Committee obtained a report from the Forest Department regarding illegal tree

felling besides physical inspection of the site on 04/11/2025. As per information provided by

the

1.

Forest Department Palampur (Annexure- XI11):

A detailed field inspection was conducted by the Block Officer, Panaper and it was
observed that unauthorized felling of 35 trees of various species and girth had been
carried out within the wea garden without prior approval from the Competent
Authority. The cognizance of this tree felling has been taken by the field staff and two
damage reports have been prepared involving felling of 15 trees and 20 trees. Both
cases were compounded under the provisions of the Himachal Pradesh Land
Preservation Act, 1978 and total compensation of Rs. 5000/= was realized {rom the

Offenders and deposited in the Government Treasury.

Another instance of unauthorized tree felling was reported from the Balla area. where
earth cutting and levelling work was being undertaken by Radha Swami Satsung
Beas, Parour. Accordingly, Damage Report No. 834/085 dated 10/02/2025 was
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prepared for unauthorized felling of 10 trees. The case was compounded and a
compensation of Rs, 2000/~ was realized and deposited in the treasury.

Permission for felling of 15 trees of various species and girths for development
purposes on their private land (Mohal Balla) was granted o the Area Seccrelary,
Radha Swami Satsang Beas, Parour vide DFO Palampur Letter No.
Sale/C.VILA/PLP/4251/G dated 20/03/2025.

The Forest Department imposed a condition of Compensatory afforestation requiring
plantation of 350 saplings in licu of 35 trees felled unauthorizedly within the premises

of Radha Swami Satsang Beas, Parour.

A report has been submitted by SDM Palampur vide letter no.1529/SDK, dated:
16/12/2025 wherein it has been conveved that as per the present record and ficld
verification, no encroachment by Radha Swami Satsang Beas, Parour on the
adjoining forest arca has been detected. In order 1o reaffirm the existing ground
position, a fresh demarcation excrcise was initiated on 25.11.2025 and carried out
thereafter, culminating in field verification by the revenue officials. The outcome of
the said fresh demarcation confirms that no encroachment has been found. Copy of
latest report is enclosed as (Annexure- XIII).

No instance of illicit tree felling by Radha Swami Sasang Beas, Parour on forest land
has been reported or detected so far.

The above factual report submitied by the Forest Department, Palampur, indicates
unauthorized tree felling of 35 trees of various species and girth on their private land.
However, no encroachment of forest land and illicit tree felling on the forest land by
Radha Swami Satsang Beas, Parour, has been detected.

Allegation regarding damage to protected tea garden:

With regard to allegation of damage to protected tea garden, a report was sought from
Technical Officer Tea, Palampur who also accompanied the Joint Committee during site

o



59

inspection. As per report received from Technical Officer Tea that the Tea Plants require
pruning at regular intervals besides other facts in relation to tea cultivation. However, no

damage to protected tea garden has been reported.

The Joimt Committee during site inspection didn't observe any damage caused to tea garden.
However, unauthorized felling of 35 trees of various species and girth carried oul within the
tea garden withowt prior approval from the Competent Authority has been claborated at 5.No.

2 above,

34, Allegation regarding illegal dumping of debris and diversion of water How:
On the allegation of illegal dumping of debris, it was observed that ;

i, The Kuhul (irrigation canal) passing through the private Tea garden of RSSB, which
was dry during the inspection, was filled with soil for a stretch of nearly 2-3 meters
a particular stretch to facilitate vehicle crossing, However, this streich of the canal
has been cleared/cleaned by RSSHB on the day of the site inspection itsel!.

ii.  The applicamts have made allegation that Radha Swami Satsang Beas. Parour is
changing the direction of Tahal khad as well as Shi nallah by dumping muck along
the banks and has provided temporary road over the khad and nallah by using cement
hume pipes for the flow of water.During the inspection, it was observed by the

committee that:

¢ The muck which has been cut down from the hill slope has been filled in order 10
raise the height of the existing land and develop the said land 1o create a parking

space.

s The muck filling along the bank of Tahal khad as well as Shi nallah was staried

without providing the protection work.

o [t was also observed that cement hume pipes have been used to provide temporary
road for crossing Tahal Khud and Shi Nallah.

I
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The report was also sought from the Jal Shakti Vibhag and as per information shared by Jal
Shakti Vibhag vide Letter No. EEJSD/THL/Steno/OA No. 461/2025/2025-9800-01 dated
21/11/2025:

(/8

iii.

aS.

The trust has taken up massive filling along the left bank of Tehal Khad which is

likely to cause the sliding of loose earth in case of heavy rains.

I'he trust has started construction of crate work at various points of Tehal Khad along
the site in question withonr getting the design and drawings approved from the

Nodal Agency i.e, Jal Shakti.

I'he earth fill, if not retained properly will finally slide into the river restricting water
way, polluting the water and causing damage 1o aquatic life as well and can erode the

opposite bank of river causing damage to the property both public and private.

No Kuhl or irrigation channel under the control of Jal Shakti Vibhag has been

damaged.

The gravity main pipe line of 150 mm diameter of Lift Water Supply Scheme Jharet
Ranjhoon that had been laid 20 years back and caters to the drinking water needs
af mearly 9000 habitants of 42 villages covered by the scheme, was severely
damaged and became defunct beyond repair or recovery due to tonnes of earth fill
over the alignment of main gravity pipe. Jal Shakti Vibhag had to lay afresh Pipe-
150 mm diameter of 700 mir to make the scheme functional and an expenditurc of 10
Lacs was incurred to restore the scheme. It is likely that the pipe line will be damaged

in near future due to cutting filling of carth at site.

The above facts indicate that Radha Swami Satsang Beas has been involved in
unscientific dumping of muckAoose earth along the banks of the Tahal Khud, leading
to the damage of the pipe line of water supply scheme of Jal Shakti Vibhag, although

diversion of flow of Khad could not be ascertained.

Allegation regarding Foreibly closing the local government road :

12
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An allegation has been made in the letter petition and was also reiterated during the meeting
of Joint Committee at site that the local government road (path), which had been used by
villagers for many years, has been forcibly closed.

It was observed by the Joint Committee during site inspection that the local government
road/path is presently closed due to ongoing development work at site by RSSE and the
villagers are required to use alternate route.

Allegations regarding violation of environmental norms:
Since the project is related to land development for car parking and presently no
construction is proposed at site, therefore presently environmemial clearance is nol

required.

However, as per the order dated: 13/01/2023 in CWPIL 13/2021 titled Kusum Bali vs
State of H.P. & ors. Passed by Hon'ble High Court of H.P. it is mandatory to obtain No
Objection Certificate (NOC) from Siate Pollution Comtrol Board (SPCB) before starting

any development work at Site.

It was observed that the development work at site has been started by Radha Swami
Satsang Beas, Parour without obtaining mandatery NOC from HPSPCB.

HPSPCB has now granted No Objection Certificate (NOC) for Hill Cutting and Levelling
of the Land 10 RSSB for developing parking arca for Satsang Programme vide No
PCB/Non-Polluting/RO (1)/Sala)2025-6327 dated: 21/11/2025. (Annexure- XIV).

In view of the above facts, RSSB has carried out development work at site prior to 217112025
without having valid No Objection Certificate (NOC) from HPSPCR.

4.0

Action Taken and Suggestions for Remedial Action:

In view of the shortcomings/violations reported in Section 3.0. the following actions have been

laken and remediation actions have been proposed by the concerned depariments:

13
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The Forest departmem has realized total compensation of Rs. 7000/= under the
provisions of the Himachal Pradesh Land Prescrvation Act, 1978 for unauthorized

felling of 45 trees on the private land.

The Forest department bas imposed a condition of Compensatory Afforestation (CA)
requiring 350 saplings in licu of 35 trees felled with authorization within the premises of
Radha Swami Satsang Beas, Parour.

miér inspection of the site and observing development work at site, Town and Country
Planning (TCP) Department has issued letiers to RSSB on 02/09/2025 and 01/10/2025
alongwith subsequent reminder on 07/11/2025 intimating the body (RSSB) not to carry
out any development work without prior permission from TCP Department. Unit has not
obtained the NOC from TCP as on date and the details were also sought from TCP &
RSSH in this regard through email on date: 15/12/2025 (Annexure- XI), however no
reply has been submitted either by TCP or by RSSB.

Jal Shakti Vibhag has provided a working estimate of nearly 60 Lacs for the repair of

pipe line in future and realignment of pipe line out of the boundaries of the trust campus,
1o Trust authorities 1o deposit the same with Jal Shakti Vibhag in public interest.

It is suggested that the Trust should get the design and drawings for the undergoing
construction of crate work approved from Jal Shakti.

The proper and permanent arrangement should be provided by Radha Swami Satsang
T3eas. Parour for crossing the Tahal Khud and Shi Nallah instead of Cement Hume Pipes

without restricting the flow of water.
The Revenue department shall provide the demarcation/marking of path/track as per
revenue record, for restoration of the same by Radha Swami Satsang Beas.

The following actions have been taken by HPSPCB for carrying out the development
work prior to 21/11/2025 without obtaining mandatory No Objection Certificate (NOC):;

a). Environmental Compensation (EC) of Rs. 1.00 Lakh has been recommended against
Radha Swami Satsang Beas, Parour to the Member Sccretary, HPSPCB, Shimla vide
letter no. HPPCB/Public Complaint/RO(D/sala)/2023-5869, dated: 29/10/2025 followed

14
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by letter no: PCB/Court Case File/PF/25-6418, dated: 26/11/2025 for dumping the muck
along the Taal Khad without any protection wall in view of Hon'ble NGT order dated:
29.07.2013 in O.A. No. 256 of 2013 titled Abhishek Rai V/s State of HP. & Ors. which 1s

under process. (Copies enclosed as Annexure- XV)

1X.

Nodal agency through Forest Department should approach Forest Survey of India to get

satellite images provided by the applicant interpreted through available data to ascertain

the presence of trees present in the area and the actual damage caused by the Radha
Swami Satsang Beas, Parour.

S.0. Submission:

The above report of the Joint Committee covering all the points of Hon’ble NGT Order dated

27/1072025, is being submitted for the consideration of Hon’ble National Green Tribunal, which
may kindly be taken on record.

The Joint Committee shall abide by further directions of Hon’ble NGT in this matter.

@ A%
oo J(\ \

N
Er. Varun Gupta Dr. Narender Sharma / :
Regional Officer Scientist ‘F’ emra) Bairwa, IAS

- Deputy C 1SS1
HPSPCB, Dharamsala CPCB, RD, Chandigarh Kaggrtz ommissioner

Date: December 16, 2025
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liem No.03 Court
No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 461 /2025
Ms. Seema Kumari, Pradhan, Gram Panchayat,
Ghaneta & Ors. Apphicants

Yersus

State of Himachal Pradesh & Ors Respondents

Date of hearing: 14.10,2025

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: Some of the Applicants in perwon through V.C.
ORDER

1. Ms. Seema Kumari Pradhan and others have sent the present letter
petition to this Tribunal by post, which has been treated and registered as OA,
Nu. 461 /2025 for exercise of suo moto jurisdiction in view of law laid down by
Supreme Court in Municipal Corporation of Greater Mumbail vs. Ankita

Sinha, (2022) 13 SCC 401.

2. The relevant part of the letter petition enumerating gricvances of the
applicant is reproduced as follows:-

T e e o i s s e 1 T b i e R e i AKX

HiaTq [deT § & an R ®iver & e ke s R aw g8 mal &
Fard! 81 g7 onad @ 7 & S T agenanf oY wrea | dwha e
T EA & & BHR &7 o e ward] ww sy (rsse) wike gy e @ @
ot sdy R sl & ger é

g e did Fo aul & wrlly anl &1 wHE B3R sdy sle caaygyl adlel §
HEFET F7 U7 URWR @1 Baw & 6 & fawd gard gz F amifae e
gty sdqgem, iR Er aovaT #1 R s gt i 2
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e @} wwi = (RN g @1 @7 W6 Akl AErdiga $71g wafaveia
s i T glta efee JRATH 2010 & TR TG (Schedule 1) &
dierfer feetf@a @) &1 6l GociuT @Y 1 8

1, & (wgwm F1 D@y v Raaon JRFTT 1974,

2 T8 mgw @1 ey v T ey ST 1977

3 @7 (dveon sfifam 1980,

4 3y g & ey iy g yfan 1981;

5, ualaeor e SRETT 1986

& e Firaa dm afRRun 1991

7 afde Bfaum wffu 2002

Fudler @f sifefian e gt s afafian 2010 # « SgE-1 & Al
oA & 3l 372 SERET UT ~NGT & URT 14, 15, 17, 19 (4) () AN 34 (1) &F
Herrfer yeay GearE wiarare R vd demere sndar w1 o wed &1

g7 @) wraurl @1 i gedte 7 Faa Raraw wdw # oRRE & Ry
T & afew uy wulaedly som gd woa e & go Rrat ) W s
& 5 vy 7 wEr gmreiE e e gae # sravaw §1

ye & dean ey g sAe QRwfie Aofal i ag wy By R
wufazor e @Ay ae oG SR RS &1 g T 21 & ara A o
21 g T, @ [ 7 i @1 ug Hdnfe T ) d ox maldd o
w1 8 o o # i @ aeTe Feee i gt Ruffea s §1

HEHF (Annevures) B [Fega Rawm:

1+ GRIBE. 1+ e Tanfl wrRIT @R e g v wu @ A1 1 e & e
a5 fad) ) sy w0 3 B seml & Ereld werd wf 8 @ yufavo e
s 1986 Sl @1 e JRFAT, 1980 @ IO 81 2. TRRE-2+.
el T & &) FEar gfart & g T8 S RArae g 7w # ik
1% @ & it s & T T 14 T et e gt ordv §1
3 ¢ ghfy.3e- TFT ©F (E) F @17 87 # ody F7 § TEE g, gaw
aeadf el @1 7p Fed & w57 ) @ up wp o o fw ver @ g
¥ warg, GRRURET ot wat Rarell a3 TR wrE ETE T 81 4. *GRIRE-4*
ugrd) 87 1 fufa @ g Bt gpd o @17 & A & o & 9 g
gl & o e gRT |E W O @) #er, aieuaet e Mgt ave ok
3y aftaet o mn @1

5 =R Wge Ba & suR & AT IF v 79 B Rw dTT BT
g g GRfEw 37 ddase f3at ot 30 exal W amaRa @ &t 9F WE W 9
zulid @ @ wren wani yRiT ST (RSSE) R GRT B W 8 WK, & Wl
sl aee 85 7 iy @ HTET Fv galE T dgaT B i e vl vy 8
&7 @) ot @ 7F TOF BT 8 B T @ T s SR g1 @1 o W6
TRBRIT Fuiten ST Wasrl &1 Jeetud Fve )

yaE Sl A

1. sy 3y aiftmem 7 sifdena

i P 7 @98 SiaET @ yR § f@sT aHA ahg o 1 81 aee
Rais zuia & 1 yfy gy § B¢ du e 781 e 7, e off i i a7
oY U% Frfer 8} <7 &1 9 fevrerer e of-trorea R ¥l TR ud A Pt
HfBfgT T I 81

2§ @1 STy Fer

! ?
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TR gRT 87 1§ 72 GAF OY o3y & § d@gl UE @1 s @178 ¢, fowd fou
il ®ig duifie sgaia @ faur & me @1 7 sl 7 @ @l pere & adalfe
WIHEN 91 U7 wigia 21 7E1 g7 el 7 ¢ wiHte ganfaal o g, e, il
iz & aqur A staeliy va vafavofty &g @ gdz=shia ge mia g

59 T HF § R &7 B

FIgIIETI (Air Quality) 3 FIEe,

2 wera it & (Soil Erosion) A 31

3R it a9f 9 (Local Rainfall Pattern) 7 Tgad] aea g i@l 81

g FR 7 Faw &1 (deem) Hefan 1980 afcE sl @ wfifan 1927, ik
T T3 ge FeEw 32w @1 3 Wy I

Fud wiafe @2 gu gal s gell 4 & evy ymio sy vea & @) 2R
wichns Taw #1 T § O vORE @1 aeaided @ awgues e Bl i
agraw gt

§7 Tl F e 7§ H9w i Fed 8 @ 5a ody el &1 adaeTd e Y
Falta G Ua il & [Beg 3w orard &1 1w aul Hi3sw J §F Pl o
wiRE 3T A s gRida #1 g

3. & arg anr @) &

v REfie sl el aifEa e s & g6 89 &1 dgart s W &
wia & &1 gwaa #v Anfu gg uakt 31 awr @ 8 9g @y SRR 1953 $N
Rearae mdw #1 9rg i &1 9k Ieow 81

4 &g 37 v &1 59

QRET & R & SR ate paifaal &1 arglae Rara w8 gan g1 el
#Fhe-aemor Wt arclly g ol sdwdly awealal yarg YR 7 vga & )
wg Rumr sftfiam 2002 & Ruda ¢ wafaeofi semid o ein @1 s

¥ Haur 7 o Frafa sl gy osg gufaew nirs sieari RS (SEAA) G
et o duifa Fiera & @K sl el @1 7 o srrgerand @1 anator faar
gy §1 g # alv g yafavo wegm st 1986 @1 aeiad g1

6 T80 USE & Ag 87 F 3y Ffor

wad v R o ¢ @ e A ave ag. @) @ afg urpfve aer & ¥
THI g8 3aF Wg 87 (oodplain)

7 Frofor @ sy & R 81 gail-

- g & dhm A @i H @ st ag ad 81
iﬁfﬁ?ﬂiﬁaﬁ?ﬂ?ﬁﬂﬂmiqﬁlﬂmwm e sl T Rk wr
ekl

- WEF F o A Fufor serar s sl Mera o w7 & sl o oo gk
wetty aftal @1 faqre 51 o

urifta Rfte graur vd NG T Rirgia:

- NGT Siftfyam 2010 9 uri 14 3% 15
-Pucauﬁannyﬁmnﬁnﬂh%rwﬂmmm

- gt ®IE 1 [A07G: vellore Citizens Welfare Forum vs Union of india

- Right to Life under Article 21, Rras @@ vafavw &1 sfdwr ARa &1

7. Sifee wufavvlia s arfae seaaT

Fuds sffa mmmumrﬂgﬂwﬂﬁtmmﬁwﬂamaﬂ
mafda @ ard Pufdi@ ik egn game e

1%



67

. ggd (Riard 750 #) wrgwey dg v 2w T & fred far # fEE
arar yula: @i & g 81
- wresiae ot alie) @1 o sraeg @ Qw8 forrd 7 e @al 7 Ry @fda
54 8 #fcr dyor v R et 8

qurly wreand) e ot awl @ aflont &% anarens? & fove gat & A an wT T
W o dg # Rwmmn
. gl arell &1 i @) @l vy @ g Rar w8 fors arg @1 @ oA g
e @ ol wre el @ urtolve sraw e 517 81
. dger @y 7 Wi w1 e graey g R A f o 8 foree wor s
grar ¥ Bl #1 o 7w o6 & R @ st el wga T

oTeT WA & @Ry dwe & A oenila) Revay ottt #1 4 g g @l & @
g waury @ gk & B &) gufar &
amdat el nRBET aRRR# ) daer & wry-ard Ay e i arsfids
v 1isfle waira g ol § g dpra Qb an @ saegear 81
gt
1. Rren yramert grer dega ate iR @7 g B g, Rl wowe, & wafa
vd wermg @i wiffe w1
2 s wgy & @a 87 &y dderela g4 8wl niafafiat ue aeerer @ wng
g
3 gulaa evAl @ Rftwer afa @ Relgr g & Rg vl 1 o
4 9f smavgEd ) @ uF gEvw g ERa ST (NGT) BT R [

d)

5. it wrera &) gMan ¥ orrgerarg o @ are ae SeT wHe #1
#fte} gy o i

6§ ot ag o} sty @ve @ O g Ty T w8 (G @1 oRifE
yffy @dlat & wranr &1 #el

6. TTFE @S, WwleT & [ apl &1 pEe o v & el @1 g7 RadwT
@i

3. English translation of the relevant part of the letter petition made by the

Registry of this Tribunal reads as under:-

“It is submilted that we are the residenis of Ghaneta, Dhoran, Balla,
Paraur and Darang villages of Kangra district. We would like to bring fo
your notice a very serious, multi-faceted and public interest related issue,
which is related to the rapid and illegal expansion work being earried out
hy Radho Soami Satsang Beas (RSSB) Paraur in our areq.

This organization has been expanding its premises over the past few
years hy acquiring lands of local people through various illegal and
coercive means, thereby creating sodal tension, environmental imbalance,
and legal violations in our areq.

The activities being carried out by Radha Soami Satsang Beas (Parour)
gre in gross violation of the following Central Environmental Acts and the
laws mentioned under Schedule 1 of the National Green Tribunal Act,
2010

{. The Water (Prevention and Control of Pollution) Act, 1974;

9
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2. The Water [Prevention and Control of Pollution) Cess Act, 1977;

3. Foresi {Conservation) Act, 1980;

4. Air (Prepvention and Controf of Pollution) Act, J1981;

3. Environmend Protection Act, 1986;

6. Public Liability Insurance Act, 1991;

7. Biological Diversity Act, 2002;

All the above Acts fall under "*Schedule-1°" of the National Green
Tribunal Act, 2010 and their violation attracts direct hearing, prohibitory
orders and punitive action under Sections 14, 15, 17, 19 {4) ) and 34 {1)*
of the NGT.

The continued wolation of these legul prowsions 15 not only disastrous for
the ecology of Himachal Pradesh but is also a wolation of the basie
principles of environmental justice and sustamable development. Striet
administrative and judicial intervention is reguired in this regard.

Several landmark judgements by the Hon'ble Supreme Court af India
have danfied that environmental protection, clean water, atr anel
ecvlogical balance fall within the amiit of Article 21, Thus, in the presen
situation, this constitutional nght of cilizens s bewng directly affected,
which calls for immediate miervention and responsibilicy on the part of
the State. Detailed description of the Annexures:

1. **Appendix-1**: Visual evidence of tllegal felling of trees by Radha
Spami Satsang Beas Organisation. These pictures clearly show
vegetation being removed without permission, which is wolation of the
Environment (Protection) Act, 1986 and the Forest (Protection) Act, 1980,
2, ""Appendix-2**: Evidence of damage to prolected lea garden. This
garden falls under protected agricultural area in the state of Himachul
Pradesh, where commercial conversion of land withou! permission s
illegal.

3. "Appendix-3% Ewdence of illegal dumping of debris, digging and
destruction of riparian greenery in the floodplain of Tahal Khad (river),
These pictures clearly show how the flow, ecology and drainage of the
khad have been severely affectad.

4. ** Appendix-4**: Comparative analysis of the condition of the hilly area
Before and afler images prove thal the organzation has corned oul farge
scale deforestation, ecological destruction, sol erosion  and  land
CONVErsion,

5. ** Appendix-1**: Enidence of change in the direction of Tahal Khod and
Nala based on satellite images. This appendix is based on satellite
images and 3D visuals which dearly show how Radha Seami Salsung
Beas (RSSB) organisation has coaused serious damage o the
environmental balance by aequiring land in Parawr, Darang, Ghanela,
Dhora, Balla area.

It is clear from all these appendices that the activities being carmed out by
Radha Seami Satsang Beas organmisation violate the above legal
Prouvisions.

Key obyections and facis:

1. HMegal land acguisition and encroachment

Lands are being acguired by pressunsing or misleading focal residents.
Revenue records show thal no legal change in land use has been made,
yetl construction is going on the agricultural and forest jand. Thes s o
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talation of the Himachal Pradesh Land Revenue Act and the Town and
Country Manning Acl
2. Indiseriminate felling of foresis
The organisafion has carmied out large-scale illegal felling of hundreds of
trees in the area without obtaining any statufory permission from the
Farest Department, nor was any kind of public information or prior
approval given, These trees include many local species such as Ban,
Kafal. Fig, Pine. Khair and varnous medicinagl and entironmentally
sensitive froes. This undespread felling is causing:
Deterioralion in the air qualify of our region,
increase mn soil erosion and degradation,
and disruption of local ramnfall patterns.
Thig practice 1s in clear violation of not only the Forest (Conservation] Act,
1980, but! aisn the Indian Forest Act, 1927, and the Himachal Pradesh
Tree Preservation Order.
In addition, dated photographs of the incident site have been attached as
visual evidence of felled trees and open lond, which will help the
administration o objectively assess the realify.
In light of these facts, we expect you to immediately investigate this illegal
felling and take legal aclion against the concerned organization and
individuals and ensure a ban and moniloring system on such acts in
Suture,
3. Damage to protected {ea garden
A historic and state-level protected tea garden, which is the identity of the
area and a source of employmens, is being levelled and used for
construction. This is a gross wviolation of the Tea Ad, 1953 and the Tea
Poiicy of Himachal Prodesh
4. Loss of local biodiversity
The natural habita! of many species has been destroyed during the
expansion of the complex. Hirds, msect pollinators, aguatic life, and
medicinal plants are becoming endangered, which is against the
Hindiversity Act. 2002,
5. Lack of environmental clearance and EIA
The institute has not taken any permission from the State Environmenial
Impact Assessment Authority (SEIAA) or any other statutory body for its
construction work. No any public hearing has been organised. This is a
direct violation of the Environment (Protection) Act, 1986.
6. lllegal construction in the floodplain of Tahal Khaddu:
The most dangerous situation is that the organization has started
construction work near and in the floodplain of Tahal Khad, which is an
active natural water stream. This has -
- increased the risk of flooding during the rainy season.

Water drainage is being obstructed, which has led to waterlogging and
filth in the surrounding villages.
- Constriction debrs and waste are being dumped in the water of the
khaddu, eausing waler poliution and destruction of aquatic life. Relevant
legal provisions and NGT principles:
- Section 14 and 15 of NGT Act 2010
Precautionary Principle and Polluter Pays Principle
Supreme Court fudgment: Vellore Citizens Welfare Forum vs Union of
India

o)
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- Right to Life under Article 21, which includes the nght to cean
environment.

7. Additional environmental and soaal molations

In addinon, the following senous actions have been taken by the
institution affeciing the convenience of local residents and the ecological
balance of the area:

Kuhul fimgation canal] has Dbeen deliberately closed, which has
completely disrupted the imgation system of the farmers.

Notural waler sources huve also been blocked, which has no! wily
disrupted origation in the fields bu! has also created u drnnking waler
The local government road, which was being used for the movement of
villagers for years, has been forcibly closed.

The course of natural drains has been artifically diverted, leading to flood
hazards and the traditional drainage system has collapsed.

- The direction of Tahal Khad has been diverted by dumping a large
amount of debris in if, due o which the stream 15 now flowing towards
the nearby fields, causing heavy damage to the fields.

- Due to waier pollution, aguatic life, espeaally fishes, are alse dying n
Tahal Khad, which shows the destruction of the ecology of this stream.
All the above acliviies are causing serous impact on the ecological
balance as well as local lives and lvelihoods, which need (o be stopped
immediately.

Our request is as under:

I. A joint investigation committee should be formed by the distact
administration, which should incude the departments of Kevenue, Forest,
Environment and Watershed.

2. All activities in the floodplains and other sensitive areas of Tahal Khad
should be stopped immediatedy.

3. The above violations should be investigated legally and action should
be taken against the responsible institution.

4. If necessary, this case should be transferved te the National Green
Trbunal (NGT).

5. A public hearing should be organized with the paricipation ef the local
peaple so that their problems can be heard directiy.

6. We also request you to cancel the provision of unlimited land purchase
fo Radha Seami Satsang Beas (Faraur).

6. The old routes of Tahal Khad, Ghaneta, Kull and water sources should
be re-demarcated. Conclusion: This issue 15 not only related o the
environment but alse lo democratic nights, bvelihwod, and ecolugical
secunity. Therefore, we request you lo ensure guick and strict action on
this, so that the biodiversity and ecology of Himachal Pradesh can be
protected ®

4 Prima fade the avermenis made in the application raise substanual
questions relating to enwvironment arsing out of the implemeniation of the

enactments specified in Schedule-l to the National Green Tribunal Act, 2010,

2
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5. In view of the averments in the application, we consider it appropriate to
have responsc of (1) State of Himachal Pradesh through Secretary, Department
af Environment, Science Technology and Climate Change, Government of H.P.
(2) District Magistrate, Kangra (3) Himachal Pradesh Pollution Control Board
(HPPCB) through Member Sccretary who stand impleaded as respondents No. 1
to 3. The Registry is directed to prepare and attach memo of parties to the
application and issuc notices 1o respondents No. 1 to 3 requiring them to file

their reply/response within two months.

B, In view of the averments made in the application, we also consider it
apptopriate that a Joint Committee be constituted 1o verify the factual position
and take appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of representatives of Central Pollution Control Board
(CPCH), HPPCH and District Magistrate, Kangra and direct the same to meet
within two wecks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project
proponent, verify the factual position and take appropriate remedial action by
fallowing due course of law and submit report within two month. The HPPCBH

wil! be the nodal ageney for coordination and compliance.

7- List on 18.12.2025 for further consideration.

B. A copy of this arder be sent to the Member Secretary, CPCB, Member
Secrctary, HPPCB and District Magistrate, Kangra by email for requisite

compliance.

Arun Kumar Tyvagi, JM

Dr. Afroz Ahmad, EM
Detnber 14, 2025

I3
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Original Application No. 461 /2025
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Annexure- IIT

Photographs taken during the inspection of alleged site of Radha Swami Satsung Beas,
Parour, Distt. Kangra, HP conducted by Joint commitee on date: 04/11/2025

1. Joint Inspection committee alongwith complainants and respondents:

o

2. cutting/ site Radha Swami Satsung Beas, Parour:

28
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3. Muck dumped along the Shi nallah without any protection wall:

EKEI‘I:_:_IIH,HimElf‘hﬂl Pradesh, India &

Ci e, St yre, Hunackul Pradest 178060, India

p, Camera

= W AR
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5. Muck dumped along the Taal khad without any protection wall:

L T Py

rk is -__-T_ on:

6. Protection measures like crate wall wo

| gl
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7. Site visited by joint committee alongwith the complainants and respondents:

;Kangra Himachal Pradesh, India ¥
i 8 | B 17 A

8. Tea garden visited by joint committee:

¥ 0P man Come |

Indiz &=

dia
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9. Kuhl filled with loose earth. No water was observed flowing upstream and downstream
of this point, at the time of inspection.

10. Kubhl filled with loose earth. No water was observed flowing upstream and downstream
of this point, at the time of inspection.

32
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81 HNNEXURE= IV

To0

g The Chairman
National Green Tribunal,
/ Faridkot House Copernicus Marg,
New Delhi, 110001

The Deputy Commissioner,
District Kangra,
Dharamsala,

The Principal Secretary Forest
f to Govt. of HP,
HP Govt. Secretaniate Shimla.

The Principal Chief Conservator of forest
HP Forest Department, Talland Shimla, 171001,

The Conservator of Forest
‘ Dharamshala

The Divisional Forest Officer Palampur,
Palampur, :

The SDM Palampur
Palampur

The Asstt. Environmental Engineer,
Him Parivesh Bhavan, Dari, Dharamshala Distt Kangra,

Suhjject: Complaint regarding illegal land encroachment, environmental damage, deforestatic
and interference in the floodplain of Tahal Khad by Radha Soami Satsang Beas Sanstha.

Sir,

With reference to the complaint previously submitted vide letter no nil dated: 08 May
2025 (copy enclosed) (A16), We respectfully wish to further bring to your attention the
following critical concerns, given the impending visit of the National Green Tribunal
Cummf‘nnje. The matter had already been raised with various authorities, including the Deputy
Commissioner Kangra at Dharamsala, the Principal Secretary Revenue to the Government ot.'

has been forthcoming to date.

1. Land Acquisition, Non-compliance, and Environmental ion:

Rﬂ.{?}]ﬂ Soami Satsang Beas, Dera Baba Jaimal Singh, District mri?::cgﬁ:tz‘ﬂj 33 an
agricultural society. The institution originally possessed a modest parcel of land at Parour p
to 1966, preceding the reorganization of Himachal Pradesh and its districts. The Parour Cer
proceeded to purchase a tea garden property, amounting to 23-61-17 hectares (evidence
attached), from Her Highness Yashoda Devi, wife of Bhupendra Bahadur of Patiala, in
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November 1993 (with related RTI docuf@Fution attached). According to the legal st
I:IFHIIIIHFI'IN Pradesh, only bona fide agriculturists of the State are eligible to i':‘lm%' \
Iz.md., strictly for agricultural use, not for the creation of Satsang facilities ﬁifqmm“ )
snualec‘i atop a scenic hill, had once supported a flourishing tea garden co-m isi §
fappmmmalely 258,000 tea plants (A 15) and countless mature trees, as cmr::cmnlged by satell:
images before 2000 (all supporting documents attached). Rather than engaging in 'L.ﬂnu*a;l
activity, the Centre undertook the systematic demolition of this verdant priantjionE all trees
during 2003-2004, suWy mnstnmhng an immense shed measuring approximately 1200
feet long by 400 feet wide, alongside toilet blocks and numerous paved roads from 2005 thro
2012. These actions were imtiated almost at the outset of this century. Such conrgr:c‘l 1 g
a manifest violation of land use regulations, as all alterations were exécutad without prnmnmmt‘um
perrr?is.sions from competent authorities. The installation of permanent structures has ﬁ:rth't-.r“g
pmhlh:trad any resurgence of natural growth across the site, resulting in devastating ecological
loss, HS. iHustrated by photographic and satellite evidence of the property post-development.
?mmndml:d action in accordance with the law, including under the Environmental Protection Act
15 requested. |

2. Unlawful Encroachment on State Land: (A4, AS)

Radha Soami Satsang Beas Centre has intruded upon Himachal Pradesh government land within
Khasra numbers 25, 26, 27, 30, 31, 32, 33, 34, 35, and 37, collectively measuring 1-97-40
hectares (accompanying RTI information and ofTicial records attached). This expanse was
formerly enveloped by dense forest upon a naturally sloping hill, now egregiously flattened,
with hundreds of mature trees exterminated and the original vegetative cover obliterated. This
illegally occupied land must be reclaimed and rehabilitated through the restoration of tree
plantation and full afforestation. Legal action for the unlawful deforestation is also warranted.

3. Violations on Forest Land under Khasra No. 28: (A6, A7, A8, A9)

The entirety of forest land in Khasra number 28, spanning 3-03-31 hectares (substantiating -
documents attached), has been subject to infingements. Particularly, a segment under Khasra
number 28/1, measuring 0-47-29 hectares and situated adjacent to National Highway 154
(Pathankot to Mandi Road), is illegally controlled by the Centre. Previously this land was
densely forested—home to hundreds of Cheel (pine) trees— but has since been cleared, with
substantial retaining walls and paved roads constructed in their place.

The area warrants immediate evacuation and handover to the Forest Department for
ecological restoration as per prior status. The infractions violate multiple forest statutes and
require commensurate legal recourse. Although the Divisional Forest Officer, Palampur, via
letter 2158/G dated 21/08/2015 and the Forest Range Officer via RTI/558/P dated 18/08/2015,
acknowledged these issues and initiated action under section 163 with the Tehsildar Palampur,

unfortunately, no tangible progress has ensued so far.

4. Expropriation and Destruction of Railway Land: (A10, All)
Within Khasra numbers 39 and 40 lies railway property, the width of which averages 100 meters
and. in certain places, extends to 110 meters, bisecting the Parour Centre. Prior to 2001, this
ctretch consisted of a naturally sloping hill covered with thousands of pine (cheel) and other
valuable tree species—such as harad, bherda, amla, and mango. The Centre has now constructed
retaining structures on the upper side, retaining walls on the lower side, and utilizes the entire
parcel, decimating forest coverage almost entirely. Consequently, prospects for regeneration are
nearly nonexistent, as the area is constantly utilized by the Centre for its operations. This
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property ought to be vacated and rﬁﬁg to the railway authorities, with barbed wire fencing
installed to prevent further trespass, thereby facilitating the revival of natural tree growth, as
evidenced in satellite imagery from two decades ago.

5. lllegal Creation of Pucca Paths on Forest Property: (A12)
An 8-foot wide pucca concrete pathway has been established by the Centre Ihrfmgh reserved
| forest land, stretching from the main entrance on the national highway to the hilltop pa_n-:!arl. The
Moy | excaution of this work caused the destruction of hundreds of trecs, i violation of prohibitions

. against paved path and road construction within forest lands. Swift legal enforcement in
accordance with the Forest Conservation Act is imperative.

6. Incremental Expansion of Roads in Forested Area:

Around two decades ago, a footpath was constructed within forest territory, roughly 100 meters
from the main gate towards Parour, extending to the pandal. Over time, this trail was upgraded,
first to a path navigable by jeeps, subsequently widened to accommodate trucks, and has now
become a 20-foot wide, fully metaled and tarred road—all within forest jurisdiction, with
hundreds of pine trees felled in the process. Such action is an unequivocal contravention of the
Forest Conservation Act and necessitates immediate punitive intervention,

. 7. Deforestation and Land Clearing at Dhroat Village: (A13)
Between 2008 and 2013, the Parour Centre bought 4-31-34 hectares (an area of 112 kanal and™™
6.5 marla, with RTT verification attached) at Village Dhroat, previously blanketed by scores of
pine and other tree species. In 20 12-2013, the entirety of this land was stripped and the hilltop
rendered barren, resulting in the complete annihilation of what was once thriving forest cover.

8. Destructive Maintenance of Unpaved Road During Satsang:

Each year, an unpaved (kaccha) road extending from Darang to the pandal is cleared and
refurbished within forest land for vehicular movement during the Satsang in April and May.
This recurring process leads to the comprehensive removal of sporadic forest growth which
could otherwise mature into significant trees. The ongoing eradication of saplings and brush
efTectively impedes forest regencration, delivering severe environmental harm to the wider
ecosystem.

- Debris Dumping and Complete Dispossession of Forest and Railway Land (Khasra 44): /|
Between the pandal shed and Khasra numbers 39 and 40 of railway holdings lics forest property
(Khasra number 44, 2-17-37 hectares), originally dense with pine and various other trees. The
Centre has dumped debris excavated from the demolished tea garden up to an approximate

height of 100 feet, both on forest and railway lands. This reckless disposal has resulted in the
obliteration and burial of hundreds of trees; the region is now entirely under the Centre's
unauthorized occupation. It is crucial that this land is restored to the Forest and Railway
Departments, appropriate fencing is erected, and future trespass rigorously prohibited,

10. Routine Devastation of Forest Land During Annual Satsang: (A 14)

Annually, in April or May, a Satsang is conducted at the Parour Centre, drawing two to three
hundred thousand participants. Fach year, the Forest Department, at the behest of the Area
Secretary of the Centre, routinely grants symbolic permission to use the surrounding forest land
for parking and tent installation. H owever, in actual practice, the entire area 15 utilized, involvin;
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the systematic removal of all growing v@ﬂn‘m, including saplings with the potential 1o ev
mio a substantive forest canopy in the future. This recurs year afier year, resulting in adjacygy
forest belts becoming markedly thinner, with trees now sparsely distributed. Associated
documentation—a letter by the Area Secretary, DFO permission, and payment receipts—are
attached. This practice is not only illegal but, alarmingly, perpetuates the erasure of all newly
grown plantation annually and virtually extinguishes prospects for natural reforestation.

The above mentioned or some records of their illegal land use and environmental destruction up
to year 2014, many similar activities or done by Radha Soami Satsang parour which need to be
mvestigated. We urge your good self to mvestigate such activities which were carried out in
similar fashion between 2014 to 2025. In light of the above ten factual points, representing
severe and repeated violations—including illegal land use, environmental destruction, and
unlawful occupation of government and railway lands—it is eamnestly implored that immediate
and decisive legal action be initiated under prevailing environmental laws, including the Forest
Conservation and Protection Acts. Only strict enforcement, combined with the restoration of all
affected sites, can safeguard the region’s environmental integrity.

Yours faithfully,

Members
Gram panchayat of Darang, Dhoran and Ghaneta

Q? MUM Otiren ‘t%fﬂ’h(
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List of Annexures: 9
?3  Sramolen A Lbﬂli :
1) Copy of the RTI application, letter no. RT1/Special 301-307 dated: 15/06 ; Sy

2) Copy of Jamabandi, supplied under RT1 act. T4-

3) Copy of Comparative satellite imagery.
4) Coly of Nakal Jammabandi, supplied under RTI act.

5) Copy of detailed Map supplied under RTI act. .
6) Copy of Jmabandi Mahal Parour Khasra Number 28, supplied under RTI act.

7) Copy of Map Mahal Parour Khasra Number 28/1, supplied under RT1 act.
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8) Copy of Reply of RTI DatedS fp8r2015.

9) Copy of Reply of RTI Dated: 18/08/2015.

10) Copy of jamabandi Khasra number 40 of mohal Parour.
11) Copy of RTI number 73 dated:31/3/2014.

12) Copy of map details.

13)Copy of RTI dated: 13/04/2015.

14) Copy of RTI dated: 30/04/2014.

15) Calculation sheet of Tea plats uprooted.

16) Copy of Application.

17) Copy of Jamabandi Khasra number 44.
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No RT/special Bel- BA7

The Deputy Commissioner
District Kangra
at Dharamshala
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law use act.
Mkmﬁﬁﬁﬂmnﬂiﬁumuhﬂdw?ﬂmmmhm No. 74/RT|/14-

182/A- Dated 28-04-2014 and letter No. 151/RT/14-270 dt 06/06/2014 has intimated that
mmmammtm}mmmwwm
goverment land in Min 340 khataun! No. 716 Khasra No. 25,26,27,30,31,32,33,34,3537 (Total
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The Public information officer cum tehsildar Palampur has further informed that
M“ﬂmhubunmmhge:mwmmmu yet. More than one

Radha Soami Satsang Paror (Beas) has been taken, which may be expedited now.
) The public information officer cum Divisional forest officer Palampur vide his
letter No. 1933/G Dated 04/09/14 has intimated illegal encroachment on forest land, phato
copy of Khasra No. 28 min 340 Khatoni No 725 comprising of 3-03-31 Hactares (79 Kanals
approximately ) as its tatimas also, which has been illegally encroched upon by the Radha Soami
Satsang Paror {Beas). This portion of forest land consisted of hillock with thick chil trees forest
cover. This portion of hill has now been cut with bulldogzer, ICB, Tracters and Tippers in the year
2011 & 2012. Now a retaining wall and boundary wall above the retaining wall, in about 700 feet
fength alang Pathankot, Mandi National Highway in this forest fand has been constructed and
area enclosed by the Radha Soami Paror Centre. Two No. 30 ft .wide Pacca roads, from Gate No
2 to Pandal and another Pacca road from Gate No 1 ta langer and further to Pandal have been
made. A big septic tank and soakpit was also construced in the year 2011-12. Huge breastwalls,
inside the roads were constructed to retain the debris, while cutting this dense forest covered
hillock which has been done in 2011-12. This entire fand is in lllegal occupation of Radha Soami
Paror (Beas) Centre. ;

The entire topography of this forest land has been changed to their requirement.
The boundary of the forest department, demarcating this land have been removed which is a
serious offence.

More than Nine months have been passed but the Divisional forest officer, Palampur
Is reluctant to take action to get the illegal encroachment vacated.

(4) ni:lnms.mrw,mm‘uummmwnnmmm
have put the debris with machinery on valley sides of the area in forest land thus increasing
their land and destroying the forest land and the chil trees vegetation. Most of the boupdary
MHMWWMhMMMMHMﬂmm

(5) Mhm%mhwmmﬂ:tmmam
the rallway line in forest land and the cut debris from tea Garden was retained in this forest land
which consisted of dense chil trees forest and now the chil trees are not found there.

This forest land has illegally been occupied by Radha Soami Paror (Beas) centre. ;

6 An liegal concrete foot path with 10’ wide concrete was constructed from gate No. 1
to Paror Pandal shed in the year 2011. This is clear violation of HP forest land conservation act
as no pucca road/ path can be constructed Through forest tand 3s it prevents the further growth
of forest cover in the area,

(7 MMWWMMhMMMuMM
hhmhﬁmﬂn;ﬁumﬂﬁhdhlﬂmhﬂumem_ -

1) A 30 ft- wide Pacca road from Gate No 2 to Pandal in a length of 11/, km in forest

land.

=9

&

vear has been passed.but no action to get this govt. land vacated from Hiegal occupation of
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(2} Ananother 30ft. Wempmmrmmrmwudumadmmihﬁm
* Pandal in about 1 km length.

3) A 301t vﬂﬂe?mm:dfmmnumunlu‘lrmumdﬂwnmﬁldﬂhm
11/ 4km length.
(4) And an another 15'-20° wide road from Darang to Pandal shed in about 1}/5km

length.

mmmmw:mmmwmwmﬁmhd
plying of vehicles by the Radha

higher location.

The documents supplied by Public Information officer Cum divisional forest officer
hhmarvmmhturmmHWGmﬂM-llmﬂth:tmwarhw.
during mmwwummmamwmmmmm
mﬂqhmﬁnﬂaumnﬁomﬂhmwmoﬁﬁaﬁmm_gﬂm i
mmmmmmmmmmgﬂmmm!
mwmmwmdu meﬂummnhmﬁm
mHmmmhmmmmmwummmwmﬂm
mmmmmmrmmﬂumﬁwwmm
Mmmmnrmmumme&ﬂmmwxmnnhm
at site, _ .
nmihuw.uummnd:mbuuunwmmwmmmhw
WWNWMWWth:tH‘M

e
V.& P.0. Barol
Teh. Dharamshala Distt. Kangra
Copy for Information and hecessary action is forwarded to Wik 8
1) MWMMMGMNWHMMIH. :
2 Principal Secreatry forest to govt of Himachal Pradesh Shimla-2.
j},quwmﬂmu.am.
) Conservator of forests Dharamshala District Kangra H.P.

5) Dhisbmlfurpstnfﬁurhlunpu'mﬂshnﬁh. Palampur Distt. Kangra.

6) S5ub, Divisional Magistrate Palampur.
o

N, X Mahajan
V. & P.O. Barol
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100 L ey
RTI

No.
HP Forest department
Dated Palampur the,

From: PIO-cum-DFO Palampur. . To: PI0-cum-Tehsildar Palampur.

Subject: - Application for Information under Right to information Act, 2005.

Memo:

Please find enclosed herewith an applications No. RTI Paror-22 dated
11.08.2015 of Sh. Sat Pal Singh Vill. Kharouth PO Parour, Teh. Palampur, Distt. Kangra (HP)
received in this office on 13.08 2015.
2 Since the information on point No. 3 & 4 are not available in this office as such
above applications are transferred to your office for providing the information as mentioned
above to the applicant in accordance with the provisions contained in Sub section 3 of Section
6 of the RTI Act, 2005, ke

/"
Public Information Officer
-cum- Divisional Forest Officer.
Palampur Forest Division,
Palampur.

Endst. No. 9&\8’%\ €% -/ Dued Palanipus the, th ﬂ\i

Copy is forwarded to Sh. Sat Pal Singh Vill. Khnmur.h Parour, Teh.
Palampur. Distt. Kangra (HP) for information and necessarv action. The information as point
No. 1 & 2 have been received from RO Palampur vide his letter No. 558/P dated 18.08.2015

(Photocopy enclosed).
Frel- 1 N .

Encl: As Above.
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RADHA SOAM[ SATSANG BEAS Mag Chand
/ PAROR Area Secretary
/ * ‘Distt.-Kangra {H:P.)- 176 064
. Tel. No. 01894- 240224 A Mob: 84180-41344
ASP/Satsang Programme-2014/Paror/C/HP/ £ & Dated: 24.04.2014
" To
The Divisional Forest Officer,

Palampur, District Kangra (HP).

Subject: BABA JI'S SATSANG PROGRAMME AT PAROR ON 31 MAY & 01 JUNE,
2014- PERMISSION TO USE FOREST LAND FOR PARKING AND
'ENTAGE.

| The Annual Satsang Programme of Baba Ji, Spiritual Head of Radha Soami Satsang
» Beas, is scheduled to be held at Paror Satsang Complex on 31 May & 01 June, 2014. Like past years, ;
- this time also a congregation of more than Two Lac is expected to attend this Satsang Programme.
Por ‘this ‘purpose, e ‘intend to ‘use the ‘adjoining forest land for Parking and Tentage
purposes al some points like past years.
You are, therefore, requested to kindly permit us to pitch/erect 25 tents (five persons
capacity each) and Parking of 200 Scooters & Motor Cycles in CFS Paror. The mﬁuimd Fee for the
; #eposited by us as and when demanded, please.

With Radha Soami Greetings,

Yours faithfully,

6|

-
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No. Ghb") kc"‘
HP Forest Department
From: Divisional Forest Officer,
Palampur Forest Division,
Palampur (HP).
To

Shri Man Chand, |
Area Secretary, LA
Radha Soami Satsang Beas,
Paror, Distt. Kangra (HP).
Subject: - Regarding permission to use forest lasid for parking and tentage.
Sir, -

"

Kindly refer to your letter No. ASP/SATSANG ' PROGRAMME/201 4/Paror-
C/HP/680 dated 24.04.2014 on the subject cited above.
21 1 You are permitted to pitch/erect 55 tents (five persons capacity) & parking of 365
Scooters & Motor Cycles in CFS Paror on 31.05.2014 & 1.6.2014 for annual Satsanp Programme.
e Fee amounting to ‘Rs. 150007- ‘hiis ‘bééh ‘realized on account of

o tentage/parking
-l
You are instructed not 1o do any activities prohibited under prevailing
Law/Acts/Rules framed there under. The premises/forest land so
cleaned atter the Satsang is over.
Encl: As Above. .

Ltsedl‘urthepurposcmaybc

Divisi Officer,

Palampur Forit Division,

Endst. No. él{g rﬁlcl /" Dated Palampur the, R"\\T\ ‘ll‘l
Copy is forwarded to: - e As=]

1 SDM/DSP Palampur for information and further necessary action.
2, RO Palampur for information and necessary action.

opti-d uoder R T1 Al 2003
Fila Tenting i ATIE
- r— ‘P -
*Folder: Patal riing ‘




b e =

¢u account of tentage and parking fee from Shri Man Chand, Area
- Secretary, Radba Soami Satsang Beas, Paror, Dlsn. Kangra (HP) today | _
on 24/05/2014. =

Divisional
Palampur Fo

I e ' Palamp
-F:#&:T’gd Ty Eup?md undet R11 Ach 2005
AF{ESIED

6%
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3.3
Calcitation Sheet of Tea Plants Uprooted / Destr0
?ﬂﬂMnnanGm 4-87-39 Hacta
in Khasra No. 4,5,5,7,19,20,45,46,47,48,49, i %
SZJEMS,ZEHRJM
= 240000+8739 5q. Mtr.
= 248739 5q.Mtr. .
= 2676432 Sq. Ft.
5 5q. Feet area is covered by e
2676432 Sq. Ft. area Is covered by F
Say 5,35,000/- Plants
:
7 -~
V. & P.O. Baral 3
Teh. Dharamshala Distt. Kangra
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1. Satellite image showing the actual flow :;l‘ﬂ'rﬂlaia (Stream) meeting the yellow Tahl

2. Satellite image showing the passage of Nala has been blocked by dumping stones, sand,
gravel and used as a road, evantually forcing the flow of Nala towards a villagers farms.
During monsoon and heavy rainfall these farms will be covered by this Nala.

-

96
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3. Zoomed-in Satellite image showing how tJe%Qa has now covered & part of the farms.

A

4. 3D view of destruction done by RSSB and passage of Nala has been blocked, covering the
farms.
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7. ACQUISITION OF RSSB AFTER 2024. PARAUR, DARANG, DHORAN, GHANETA, BALLA and so
on..... appn: marked within red line.
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175 ANNEXGRE=VN

DEPARTMENT OF AGRICULTURE, HIMACHAL PRADESH

Technical Officer Tea, Chaye Bhawan
Kalu - di - hatti, Maranda, Palampur Distt. Kangra- 176102

e-mail: totpalampuridyahoo.com Phone: 01894-239002

No. Agr (T.O(Tea)(F)(7)-2/2021- ‘-f G| Dated: 4" November, 2025
From

Technical Officer Tea

Chaye Bhawan, Kalu Di Hatti,

Palampur, Distt Kangra (H.P.)
To

The Sub Divisional Officer (Civil),

Palampur, Distt Kangra (H.P.)
Subject: Reference to joint committee visit to Radha swami Satsang Beas (RSSB),

Parour on 04/11/2025.
Madam,

This is in reference to the visit of the joint committee to Radha Swami

Satsang Beas, Parour on dated 04/11/2025, the telephonic message for which was received

from your good office.

Accordingly in aforesaid context the following is submitted in relation to
the Tea Cultivation;

1. The tea plants réquire pruning at regular intervals so as to keep them in a state of active
vegetative growth, convenient plucking table, rejuvenating old/damaged bushes and to
remove the nodes and unproductive growth resulting in oplimum crop production.

2. Collar pruning is one of the pruning methods practised in tea crop, generally
recommended for the tea plants afier every 20 years and is a pruning technique used to
rejuvenate ¢ld/unproductive bushes by cutting them at the base upto 20 em from the
ground. It is essential for rejuvenating the bushes, removing diseased parts and reviving

plants that have become uneconomical.

3. If the tea plants are not pruned at regular intervals and are left unattended. they will
become too tall and can achieve the height upto 15-20 feet.
4. The tea plantation thrives best under the shady conditions and generally up to 50% shade
is recommended which can be ensured by planting of shade trees within the tea
plantation. Also the lopping of shade trees is recommended at regular intervals to remove
excess shade if anv,
£,R40) 17 5 Yours faithfully
@&u&‘ly [19-"[ % e T
e e
o Sets R
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HP
Hi’ﬁ“;;ﬁ ngéLUTJQN CONTROL BOARD
Sy S esh hawan™, Regional Office Dharamshala
e ar GSSS: Dari, Tehsil D i :
" il Dharamshala, Dist.-Kangra (H.P.), 176057

HIRIH Website: hitos/k P:hi:lnﬂ No. 01892222628
: http:/fhppeb.nic.in e-mail: pebrojassur@ gmail.com

No: PCB/ Public i =
e complaint/RO Dharamshala/ 2025-5)5 ™1 Dated: |3 ]G&I 15287
—59

The Radha Swami Satsung Vyas,
Parour,

Tehsil Palampur, Distt. Kangra, HP

Subject: - Directions under Water (Prevention & Control of Pollution) Act, 1974 and

Air (Prevention & Control of Pollution) Act, 1981,

Whereas, a letter has been received in this office through email from the (/o
MET]E' Secretary, HPSPCB Shimla through O/o Additional Sceretary, Department of
Enviromment, Science & Technology & Climate Change, Govi. of HP from Mrs. Scema
Kumari and others Village Dhaneta, PO Darang, Tehsil Palampur, Distt. Kangra, HP
regarding Air and water pollution created by Radha Swam: Satsung Vyas, Parour. [n this
regard, the inspection of the above referred site of Radha Swami Satsung Vyas, Parour was
conducted by the official of this office on date: 01/08/2025, During the inspection, it was
observed that Radha Swami Satsung Vyas has excavated/lifled the muck by cutting of hill by
using poclain machines and trucks and has dumped the muck along the Taal Khad without any
protection wall. Muck is found rolled down towards the water stream of Taal Khad and duc 1o
rains it may contaminate the quality of water of Tanl khad or may choke the water stream in
rainy season and may also affect the water schemes of Jal Shakti Vibhag downstregm.
Whereas, the facts stated above lantameount 10 violation ol the provisions
contained in Section 24, 25 26 & 33 of the Water (Prevention and Control of Pallution)Act.
1974 & Section 21 of the Air (Prevention and Control of Pollution) Act. 1981 constituling &
cognizable offence punishable under the aloresaid Ach,
Further as per the directions issued by Han'hle NGT in Griginal Applivation
Na. 60372019, order dated: 26.02.2020 stating that:
1. Not io dump debris along the Hill slope in view af mo profectiont Hidastines g g
protection measires alung the Road.
7 Submit Actien Plan for Muck management, wihtich i erising
Roacl
3. Not 1o practice further excavation gill proper destgnated duniping site i fefenigfiee sinee
existing site is not suitable having sieep slope.
In the said matier Hon'ble NGT has ulso directed o levy Environmens!
Compensation (EC) on the defauliing concerned contracior
However as per the Hon'ble NGT order dated; 29.07.2013 in O.A. D, 236 of
2013 titled Abhishek Rai Vs State of HP. &O0rs. relevant extract of the order is reproduced

h

e o Congtiiectioit af

here as under:
“  Whosoever is found to bg throwing or dumping any sieh matericd, efffuent e direetly

or indiraetly into the river Beay or ity tributaries or even of ity boviks, will have 1o guiy d
sumt of Rs. 1.00 lakh as compensation o censing perlfetiont o Hie Brersis of the petien

pervs oEineinle.
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&
Further in reference to the Hon'ble High Court order dated: 13/01/302; B
in CWPIL 1372021 titled Kusum Bali V/s State of HP & Ors, wherein it was Stating [||:||;L Mgy
"o (vil) We direct that there shall be no cutiing of hifls in the eniire State of ttin,.,
Pradesh, unless permission is ebrained from the Director, who shafl call for s i .. U
“No Objection Certificate” from the Pollution Control Board before graum
permission... "
"o (ix) Till the model plan(s) and development plants) i terms of the above directin,

j”.inr Wigdy

o
prepared and approved, the linitations/resirictions laidd — down  in Seetion 1. Lo the '
H.P. Town and Country Planning Act read with Rite 18 and Appendix 8 of the Kinles oy \

gperate even in areas of the State which are wutsidesheyond e plasming areay o,
special areas... ™

Whereas the Hon’ble NGT in OA no. 59372017 titled Parvaviran Susaksha
Samiti v/s Uol, dated 19.02.2019 has approved the regime for Environment Compensation
against all the violating units on the basis of Polluter Pays Principle. The formula was devised
by CPCB. The formula is primarily based on the Pollution lndex (PI) of the concerned secior,
for levying environmental compensation on a defaulting industry which is as under:

EC=PIxNxRxSxLF

Now, therefore, in exercise of the powers conferred under the Woner
(Prevention & Control of Pollution) Act, 1974 and Air {Pollution & Conwrol of Pollizion) A,
1981 and in consideration of the fucts stated above, the H.P°. State Pollution Contral Bourd
hereby directs you 1o Show Cause returnable within 5 days as 1o why

(iii} Environment Compensation should not be inposed against you in relerence 1o

Hon’ble NGT order vide OA no. 593/2017 1itled Paryaviran Suraksha Samiti

v/s Uol for the violation.

(iv) Penal and legal actions stated above should not be initiated agiinst yeu jov e
above mentioned violation.

In view of above facts, Radha Swamj Satsung Vyas, Parour is directed 1o
submit Action Plan for Muck management which is arising due 1o hill cutting, not 1o dump any
kind of muck along the Taal khad withou any protection wall, not 1o carn out further
excavation till proper designated dumping site is identilied, apply for No Objection Certificne
of the State Board and submit compliance report to this oflice within 03 days psotively. plense

ety
Er. Varun Gupta
Assistanl Environmental Engincer
HIPSPCR Dharamshaly

Copy to: (ﬁ"ﬂf (

; :I"ht Member Secretary, HPSPCE Shimly for information and necessary action pledse.
- The Deputy Commssioner, Kangra a1 Dharamshuly for information aid HLECRSSHT)
action please.
3. The Sub-Divisional Magistrate, Palampur for infanmation and necessary action plese
4. The Poject Officer, Town And Country Planning Palampur for information and
necessary action please,
5. Mrs. Seema Kumari and others Village Dhaneta, PO Darang, Tehsil Palampur, Disu.

Kangra, HP in reference to your complaint dated: 26/05/2025 for information please

|
2

\lwv—‘ll'i@:
Lir, Warun i
Assistunt Environmental Frgineer

HPSPCB Dharamshala

EZLL

V24 t
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Himachal Pradesh

Jal Shakti Vibhag
Mo. EE/JISDVTHL/Steno/OA No. 461/2025/2025- C}Sm}- = Dated: _¥1-11- 2o 45
To
The Assistant Environmental Engineer,
H.P. State Pollution Control Board,
Dharamshala,
Subjeet: Original Application No. 461/2025 titled us Ms, Seema Kumari, Pradhan, Gram

Panchayat Ghaneta & Ors. Vs State of H.I".

The required report on the subject cited matier as per the Joint Inspection of the site in

question on dated 04.11.2025 and thereaiter 1s as under;
1. Illegal construction in the flood plain of Tehal Khad.

The trust has taken up massive filling along the left bank of Tehal Khad which is likely to cause
sliding of the loose earth in case of heavy rains. The trust has started construction of crate work at
various points of Tehal Khad along the sile in question without getting the design and drawings
approved from the Nodal Agency in casc of flood works in the state i.e. Jal Shakii Vibhag.

Jal Shakti Vibhag be associated during demarcation of the trust 2ecperty boundaries along the Tehal
Khad so that any encroachment of Flood plain of Tehal K24 can be ruled out.

2. The earthfill if not retained properly will finally slide into the river restricting the water way,
polluting the water and causing damage to aquatic life as well and can erode the opposite bank of the

river causing damage to property both public and privawe.
3. ™o Kuhal or irrigation channel under the control of Jal Shakti Vibhag has been damaged.

4. Gravity main pipe line of 150 mm diameter of Lift Watzr Supply Scheme Jharet Ranjhoon that had
been laid 20 years back and caters to the drinking water nceds of nearly 9000 habitants of 42 villages

4’\@ covered by the scheme, was severely damaged and becanse defunct beyond repair or recovery due to

/ﬂ tonnes of earthfill over the alignment of main gravity pipe. Jal Shakti Vibhag department had to lay

L afresh GI Pipe-150 mm diameter of 700 meter (approz) to make the scheme functional and an

jﬂ” expenditure of nearly 10 Lakhs was incurred to restore the scheme. 1t is likely that the pipe line will

{ }{F"K/ be damaged in near future due to cutting filling of earth at site and will need again realignment out

v /L ”l.:?{i ‘5;:‘ of the boundaries of the trust campus for which a working estimate of nearly 60.00 Lakhs has been
--’E]E ’ ¢ provided to the trust area authorities to deposit with Jal Shakti Vibhag in public interest.

This is for information and further necessary action in the matter,

\9,__._,
ol

(A
1.'1'_|"I"":"t?i:ﬁr — Qj Engi
epUiayty b= = ‘ vecutive Engineer,
e TN Jal Shakti Divisigy, Thural.

D B O\
o %ﬂpy to the Sub-Divisional Magistrate (5DM), Palampur, District Kangra, H.P.

Executive Engineer,
130 Jal Shakti Division, Thural.
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TOWN AND COUNTRY PLANNING DEPARTMENT

HIMACHAL PRADESH
No. SDTPO (PLP) T-58 (Vol.-VIII)/ 2025443 -4 6 Dated: /1|15
To
The Sub-Divisional Officer (C),
Palampur, Tehsil Palampur,
District Kangra, H.P.
Subject:- Original Application No. 461/2025 titled as Ms. Seema Kumari,
Pradhan, Gram Panchayat Ghaneta & Ors. V/s State of H.P.
Reference:- HPSPCB Dharamshala letter No. PCB/Court Case File/PF/25-
5908-18 dated 31.10.2025,
Madam,

“Jai Hind’ \2- "
1\‘3 ¥\ \lml_‘:o

On the subject cited above and letter under reference, 1t is submitted
that Palampur Planning Area was constituted under Himachal Pradesh Town and Country
Planning Act, 1977 (Act No. 12 of 1977) vide H.P. Govt. Notification No. PBW-
(B&RYWB26(2)-86 dated 01.05.1986. The Palampur Planning Area initially congisted nf 76
Revenue Mohals but in the year 1998, area was reduced and revised Planning Area was
constituted which included only 14 Revenue Mohals. Thereafter, in the year 2001, 13
additional revenue Mohals were included in Palampur Planning Area bringing the total
number of included mohals to 27,

Recently, the extent of Palampur Planning Area has been further
increased by inclusion of 76 Revenue Mohals vide Notification No. TCP-F05/5/2023 dated
20/08/2024, and the total number of Revenue Mohals falling under the Planning Area are

f ‘Q 103 at presentfkm tuclocd )

/@’ With reference to the above-cited subject, it is submitted that as per
:f oF. i ~the complaint, the unauthorized development/excavation work is being done by Radha
fSwarm Satsang Beas (RSSB) Parour in Ghaneta, Dhoran, Balla, Parour and Darang

Céfﬁk villages. It is further submitted that Revenue Mohals Drang Khas (hadbast no. 49), Parour

. Khas (hadbast no. 58) and Balla (hadbast no. 57) in Sub-Tehsil Sullah have been included
J’h’nd in Palampur Planning Area vide afore-mentioned notification dated 20/08/2024. Further, as
13 J ot PET H.P. Govt. notification dated 09/12/2024, the Himachal Pradesh Town and Country
. Planning Act, 1977 has been amended and as per newly inserted section-1(3B), the act
A’?\ﬁ‘k”( shall now apply to “all buildings or projects having plot area of more than 1000 sqmir. to
Il be developed on aﬁy area outside the notified Planning Areas or Special Areas constituted

under this Act’ {d 5 emtloesd

It is further submitted that site under reference has been inspected by
an official of this office on dated 19.08.2025 and it was observed that the land-cutting work
in Revenue Mohal Balla (hadbast no. 57) Sub-Tehsil Sullah, Distt. Kangra had been carried
out by RSSB Paror. Accordingly, letters were issued by this office vide letter nos. SDTPO

\ 2\

)

—



(PLP) T-58 (Vol- VIII)/2025-445-46 datgd&g‘)l[}ﬁ and SDTPO (PLP) T-58 (Vol- -
VIII)/2025-449 dated 01.10.2025 to RSSB Paror (copy enclosed) intimating the body to not

carry out any development work without prior permission from this department. A - °

reminder in this regard has again been issued to RSSB Paror dated 07/11/2025 (copy
enclosed).

This is submitted for your kind information and necessary action,
please.

Encl: As above.
Yours faithfully,

/
¥

Assistant Town Planner,
Sub-Divisional Town Planning Office,
Palampur, District Kangra, H.P.

Ph. No. 01894-230184

Copy to: -

® The Director, Town and Country Planning Department, Shimla, HP for information,
please.

e The Town and Country Planner, Divisional Town Planning Office, Dharamshala for
information, please.
e Assistant Environmental EFngineer. H P. State Pollution Control Board Regional Office
o Dharamshala, Him Parivesh Bhavan near GSSS Dari, Tehsil Dharamshala, Distt.
Kangra-176057 for information, please.

— Y
Asm?\]gwn Planner,
Su ] rvisional Town Planning Office,
Palampur, District Kangra, H.P.

132
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GOVERNMENT OF HIMACHAL PRADESH
TOWN AND COUNTRY PLANNING DEPARTMENT

No. TCP-F05/5/2023 Shimla-2, Dated 20-08-2024
NOTIFICATION

In exercise of the powers conferred by sub-section (3) of Section (1) of the Himachal
Pradesh Town and Country Planning Act, 1977 (Act No, 12 of 1977), the Governor of Himachal Pradesh
is pleased to appoint 20" day of August month of 2024 as the date on which the provisions of the
aforesaid Act shall come into force in the following revenue Mohals of Tehsil Palampur, Distt. Kangra
included in the Palampur Planning Area notified vide Notification No. HIM/TP/PIT/DP-
Palampur/2001/Vol-11, dated 04.07.2001, namely:-

| Sr. | Name of Revenue Village | Hadbast No. Area Population Remarks

No. {in Hectare) | (2011 Census)

. Bhadhoon 209 48 428

by Kalivarkar 207 43 157

3. Loharal 200 36 356

4, Panther 251 71 237

5 Tanda Holta 252 42 ' 428 Misicioal
6. | Jandera- 253 78 556 Carporation
¥ ] Sarlu 254 27 603 Palampur
8 Rajpur 255 72 913

o, Gourat 256 39 T8

10, Banuri Khas 231 109 1138

1. Jhalrehr 230 a7 1168

12 Matehar 232 47 458

13. Odar 233 39 217

14, Dharaman 794 38 323

15. Sungal 795 102 509

16. Band 790 37 339

iT. Mat T80 73 826

18, Padhiarkhar 743 37 286 i
19, Sarsawa 792 &3 819 AvERbURIde
20. Purani Palam 79] 63 676 hipiedel
o1, Lachhun 788 Y 486 “hammon
22, Surand 222 207 3la

23. Jandarda 219 45 367

24, Bohl 218 43 307

25. Mandeer 216 46 650

26. Bhatarka 217 E9 708

4 Drognu 77 65 413

132
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28 Sarerkari 78 10 435
29, Malounta 79 34 378
3. Thala Parla 75 25 188
3l Thala Orla 76 42 325
32. Lulani 74 170 )
33 Menjha Uparla 63 45 243
34, Ghadoral 92 63 416
35, Bhagotla 20 143 435
36, K usmal 68 293 478
37. Bagora 67 34 250
38. Latwala G5 G8 564
39. Jamwalkar T3] 71 401
40, Bhasmedhr 28 44 299
41, Kalond 33 97 971
42. Rajehr 27 43 803
43, Garh 32 76 759
44, Chachian Khas 31 77 330
45, Darati 30 76 243
46. Ban Bhartri 20 159 3
47. Balla 26 116 B78
d48. Rakh 23 272 1370
49, Dhanota 16 08 488
0 Gopalpur ] 178 018
51, Gujerhra 13 57 386
5. Davala 19 127 473
53. Kuda 3 BS 247
54, Jia Khas 17 56 212
55. Barota 18 25 129
36, Chamarkar 6 36 477
47 Majethli 7 107 751
58. Cheli 31 54 309
59, Tanda 30 25 264
60, Drang K has 49 193 395
61. Mahadev k] 195 1142
62, Chahr Khola 52 74 264
63. Paror K has 58 301 1931
64, Balla 57 152 1010
65, Katyad 59 80 565
66, Samula 60 143 2145
67. Bhattu Palam 05 53 483
(8. Arla 203 163 2055
69, Raipur Tea Estate 204 72 471
70. Bag Buhla 269 4] B71

(R L
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71. Kakrehr 268 3l 399
T2 Ghandu 270 71 474
73. | Mansimble Uprla 2 73 403
74. Bhawarna 277 B4 1393
o, Gadiara 280 57 676
[ 76. Badgbhar 276 105 1806
Total 6402 45902

Consequent upon the enforcement of the provisions of the act ibid in above

Mohals/Revenue Villages. now the provisions of the Himachal Pradesh Town and Country

Planning Act, 1977 (Act No. 12 of 1977), shall apply to the re-defined limits of Palampur

Planning Area and total Revenue Villages over which provisions of the Himachal Pradesh

Town and Country Planning Act, 1977 (Act No. 12 of 1977) are enforced shall, now be as

follows:-

Sr. | Name of Revenue Village | Hadbast No. Area in Population Remarks
No. Hectare {2011 Census)
L. Palampur M.C 260 66 3543 |
2, Har 214 61 475
3 Bandla Tea Estate 213 20 148
A Sughar 86 63 1391
| 3. Alma 212 28 2713
6. Differpat 87 a3 821
| 7. Bindraban 208 66 425
8. K hilru 210 [ 47 889
| 9. Cihugpar 211 127 3223
10. Tanda 261 52 2289
Lk Nihang 259 24 286
12 Lohna 224 83 1558
13. Kohli 223 13 193 Municiogl
14. Bandla 215 42 793 Cﬂmm't"‘im
15, Chimbalhar 9] 94 536 Palampur
16. Chowki 262 162 1266
17 Khalet 263 49 1418
18. Roudi 205 134 1228
19, Vanghiar 264 89 1729
20, Bagh Uprla 266 dd 188
21, Maranda 258 43 303
22, Tanda Parla 257 170 1486
23. Banuri 229 392 594
24, Holta 226 365 4028
25, Bharmat Upper 228 104 1306
26. Bhadhoon 209 48 428 |
27. Kalivarkar 207 43 757
28. Loharal 206 56 556

|25~
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29, Panther 251 71 237
30, Tanda Haolta 252 42 428
3. Jandera 253 78 556
3. Sarlu 254 27 603
| 33. Rajpur 255 72 913
34, Gourat 256 39 T87
35, Banuri Khas 231 109 1138
36. Jhalrehr 230 67 1168
37. Matehar 232 47 458
38, Chornali 225 19 400
39, Kasauti 265 18 105
40, Odar 233 39 217
41. Dharaman 794 38 323
42, Sungal 795 102 399
43, Band 790 37 339
44, Mat 789 73 B26
45. Padhiarkhar 703 37 286
46, Sarsawa 792 63 219
47, Purani Palam 791 63 676
48. Lachkhun 788 44 486
49, Surand 222 207 36
S0, Jandarda 219 46 367
51. Bohl 218 43 307
52 Mandeer 216 46 630
53, Bhatarka 217 RO 709
54. Diroernin 77 _ 65 413
55, Sarerkari 78 ; 10 45
56, ~ Malounta 79 ' 34 378
57. Thala Parla 15 25 188 Area outside
38, Thala Orla 76 42 325 Municipal
59, Lulani 74 170 i Corporation
(. Menjha Uparla 63 45 243
Bl. Cihadoral 92 63 416
62. Bhagotla a0 148 435
&3, Kusmal 68 203 478
bd. Bagora &7 34 250
B3, Latwala (%) 98 564
6, Jamwalkar 66 71 401
67, Bhasmedhr 28 44 299
6. Kalond 33 97 971
(9, Rajehr 27 43 BO3
T0. Garh 32 76 750
71. Chachian Khas 31 77 350
72, Darati 30 76 243
73. __Ban Bhartri 29 159 3
74, Balla 26 116 B78
75, Rakh 23 272 1370
76. Dhanota L6 a8 488
pir Gopalpur 13 178 918
78, Gujerhra 13 g 386

V2L
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79. | Dayala 127 473
80, Kuda 85 247
g1, Jia Khas 56 212
82, Barota 25 129
83. Chamarkar 36 477
84, Majethli 107 751
B3, Cheli 54 309
6. Tanda 25 264
87. Drang Khas 193 395
88, Mahadey 195 1142
59, Chahr Khola 74 264
90, Paror Khas 301 1931
01, Balla 152 1010
92, Katvad 90 565
93, Samula 143 2145
94, Bhattu Palam 53 483
03, Arla 203 163 2055
06. Raipur Tea Estate 204 72 471
97. Bag Buhla 269 41 871
98. Kakrehr 268 31 399
99, Ghandu 270 71 474
100, Manszimble Uprla 73 403
101.| Bhawarna 277 R 1393
102, Gadiara 280 57 676
103, Badgbhar 276 105 1806
Tatal ! K072 TOR00
BY ORDER

Devesh Kumar

Principal Secretary (TCP) to the
Government of Himachal Pradesh

[3F
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Ay, fEurae wew, oo fawvew, 2024 /18 ATE, 1946 9385

3,

4,

5.
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AUTHORITATIVE ENGLISH TEXT

Act No. 9 0f 2024,

THE HIMACHAL PRADESH TOWN AND COUNTRY PLANNING (AMENDMENT)

Sections:

bkl ool B

ACT, 2024

ARRANGEMENT OF SECTIONS

Short title and commencement.
Amendment of section 1.

“Amendmeant of section 2.

Amendment of section 37.
Amendment of section 71.
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Act No. 9 of 2024,

THE HIMACHAL PRADESH TOWN AND COUNTRY PLANNING (AMENDMENT)
ACT, 2024

(AS ASSENTED TO BY GOVERNOR ON 228D NOVEMBER, 2024)
A
ACT

further to amend the Himachal Pradesh Town and Country Planning Act, 1977 {dct No, 12
of 1977),

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of [ndia as follows:—

1. Short title and commencement .—(1) This Act may be called the Himachal Pradesh
Town and Country Planning (Amendment) Act, 2024,

(2) It shall come into force on such date as the State Government may, by notification in
the Rajpatra (e-Gazette). Himachal Pradesh. appoint.

2. Amendment of section 1.—In section 1 of the Himachal Pradesh Town and Country
Planning Act, 1977 (hereinafter referred to as the “principal Act™),—

{a) in sub-section {(3A), for the number and letter “2500 M*", the number and letter
“1000 M* shall be substituted; and
{b) after sub-section (3A), the following sub-section shall be inserted, namely:—

“(3B) It shall apply to all buildings or projects having plot area of more than
1000 M- to be developed on any area outside the notified planning areas or special
areas constituted under this Act.”.

3.  Amendment of section 2.—In section 2 of the principal Act.—
{a) after clause (), the following clause shall be inseried, namely:—
“{ea) “competent authoritv™ means the Director or any other officer authorised by

the State Government, by notification. to exercise the powers of the Director
under this Act;™; and

{b) after clause (oa), the following clause shall be inserted. namely:

“{ob) *"Real Estate Project” means the development of a building or a building
consisting of apartments, or converting an existing building or a part thereof into
apartments, or the development of land into plots or apartments, as the case may
be, for the purpose of selling all or some of the said apartments or plots or
building, as the case may be, and includes the common areas. the development
works, all improvements and structures thereon. and all easement, rights and
appurtenances belonging thereto;”.

\29



TOWN AND COUNTRY PLANNING DE NT il
HIMACHAL PRADESH |
No. SDTPO (PLF) T-58 (Vol.-VIII)/2025- Y45~ b Dated. L/ 09115

To

The Radha Swami Satsung Vyas, Parour,
Tehsil Plampur, Distt. Kangra, H.P
Subject.- hgmﬁnsﬂngﬂhﬂmﬁﬂgf&whwﬂﬁmﬁpﬂnrapmmﬂnﬂmmdmm
Department.

Sir,

With reference to the subject cited above. In this regard it is intimated that you have carried out the
development/land cutting work in revenue mohal Balla, Hadvast no. 57, Sub-Tehsil Sullah, Tehsil Palampur, Distt.
Kangra H.P. It is hereby clarified that the said revenue mohal (Balla, Hadvast no. 57) falls under the jurisdiction of
the Town and Country Planning Department vide Government notification no. TCP-F-0 5/5/2023, dated
20.08.2024 (Copy enclosed). Therefore, the provision of the Himachal Pradesh Town and Couniry Flanning Act,
1977 and rules 2014 are applicable in the area,

In view of above, you are hereby directed, no cutting, excavation, allcralion, consiiic lion & clisnge
of land use etc. has not carried out without prior approval of this department in future. In case any lapse found in
future the action as per Himachal Pradesh Town and Country Planning Act, 1977 and rules 2014 may initiated
against you. This is submitted for your information, please.

%v‘é\- \L\»UW-}’Q,_-:"V(

Planning Officer,
M ¢ Sub- Divisional Town Planning Office,
Palampur, Tehsil Palampur,

District Kangra H.P.

Copy o -

e The Assistant Environmental Engineer Himachal Pradesh State Pollution Control Board Dharamshala, District
Kangra; HP in compliance of your office letter dated 13.08.20Z5.

Pear-\ma2

Planning Officer, @) j
(5[{- Sub- Divisional Town Planning Office,

Palampur, Tehsil Palampur,
District Kangra H.F.

|Ma




TOWN AND COUNTRY PLANNING DEPARTMENT o paS
HIMACHAL PRADESH |
No. SDTPO (PLP) T-58 (Vol.-VII/2025- Ujqg Dated. |[10[ 25

From

Assistant Tnm Planner, ;
::: 8ub Divisional Town Planning Office,
- Palampur, District Kangra, H.P.

-~ The Radha Swami Satsang Beas, Paror,
. Tehsil Plampur, Distt. Kangra, H.P

_:'Suhjéc'rr-: ' Regardmg ﬁlegal land cutting /development without prior appmval of Tmlm and Caunit}r
e -Planmngﬂﬂpaﬂmcnt ;

‘Reference— - Your office letter No. HP/O12/001/Development work Darang/2025/250652 dated
FRieiis 110092025, SRR S

Sir,. !

& : Wllh referenice to your office letter under reference on the subject cited above. In thls:

:'rcgarﬁ i 15 mt:mab&d that as per the Séction 15-A of the Himachal Pradesh Town and Country Plannmg

Q_Act I'Si?? and Appendlx— 1 of the Himachal Pradesh Town and Country Planning, Rules 2(}14 are

: apph;:abh: in. revenuc Balla, Hadvast no. 57, Sub Tehsil Sullah. Tehsil Palmapur, District Kangra, H.P.
5 {C‘up}' m{med)

b §
b In view ot‘ abmrr;: you are hereby directed thal no any type of the development carried out
at s;tc;la.nd w;thr:mf prior approval of this.department. In case any lapse found in future the action’ as per

Hlmachal Pradf:ah Town and Country Flanning Act, 1977 and rules 2014 ma}r initiated aga:mst you. This
is suhmltfad for your information, please.

o FLFl&ﬂHiI‘Ig officer; ?\\" \' ;
Sub Divisional Town Planning Office,

gﬂlampur. District Kangra, H.P.

Y1
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TOWN AND COUNTRY PLANNING DEPARTMENT  ~

HIMACHAL PRADESH
No. SDTPO (PLP) T-58 (Vol.-VIII)/2025-5 11 Dated: 3]y |, ¢
To
The Radha Soami Satsang Beas, Paror,
Tehsil Palampur, Distt. Kangra, H.P-176064

Subject:- Regarding illegal land cutting/development without prior approval of Town
. and Country Planning Department.

Reference:- This office letter mo. SDTPO (PLP) T-58 (Vol- VIII)/2025-445-46 dated
02.09.2025 and letter no. SDTPO (PLP) T-58 (Vol-VIII)/2025-449 dated
01.10.2025.

With reference to the above-cited subject and references, it is once intimated that
Revenue Mohals Drang Khas (hadbast no. 49), Parour Khas (hadbast no. 58) and Balla (hadbast
no. 57) in Sub-Tehsil Sullah have been included in Palampur Planning Area as notified vide H.P.
Govt, notification dated 20/08/2024. Therefore, the provisions of the Himachal Pradesh Town and
Country Planning Act, 1977 and Rules framed thereunder are applicable in the area. Further, it is
intimated that ae ner HP Gt notification dated 00/12/2024. the Himachal Pradesh Town and
Country Planning Act, 1977 has been amended and as per newly inserted section-1(3B), the act
shall now apply to “all buildings or projects having plot area of more than 1000 sqm. to be
developed on any area outside the notified Planning Areas or Special Areas constituted under this
Act”, ;

In view of above, you are once again directed to stop any further cutting/excavation/
site-development works/construction/change of land use etc. and not to proceed with further
development/construction activity without prior approval from this department, failing which you
shall be liable to face action under the provisions of the Himachal Pradesh Town and Country
Planning Act, 1977 and the rules framed thereunder. This is for your information, please.

Planner,

Su sional Town Planning Office,
.-QPalampur, District Kangra, H.P.
EE. No. 01894-230184

o

T
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191 Hnnexore-X)

M Gma iI Pollution Control Board Dharamshala Dharamshala <pcbrojassur@gmail.com>

Regarding Original Application No. 461/2025 titled as Ms. Seema Kumari, & ors.
V/s State of H.P & ors., before the Hon’ble NGT Delhi.

1 message

Pollution Control Board Dharamshala Dharamshala <pcbrojassur@gmail.com=

To: popalampur@gmail.com
Cc: Paror AS <paror.as@rssb.in>

Sir,

This is in reference fo the order on date: 14/10/2025 passed by the Hon'ble NGT in above matter, the joint
inspection of the site was conducted on date: 04/11/2025. In this regard, you are requested to provide the NOC
issued by your office to Radha Swami Satsung Beas, Parour as per the order dated; 13/01/2023 in CWPIL 13/2021
titled Kusum Bali vs State of H.P. & ors. Passed by Hon'ble High Court of H.P. vide which No

Objection Certificate (NOC) is mandatory from State Pollution Control Board (SPCB) and TCP before starting any
development work by todat before 03:00 PM positively as the case is listed on date: 18/12/2025, please.

M
Azadi i,
il Marizay,

Thanks & Regard
H.P. State Pollution Contral Board,
Regional Office, Dharamshala H.P.

M3

hitps.mail. google.comimailiuf)l?ik=4faSiaT 665&viewspidsearch=all&permlhid=thread-a 17 3898869667 30953608 L eimpl=meg-a T-T42E0023654.

Mon, Dec 15, 2025 at 2:11
P

1M1
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OFFICE OF DEPUTY CONSERVATOR OF FOREST,
PALAMPUR FOREST DIVISION, PALAMPUR, HP, 176061
Phone No. 01894-232630 & Fax No. 232764,c-mail-dfoplphp@gmail.com

No. %-] 3*:{‘ | 4

HP Forest Department
Dated: Palampur, |4 |11] D025

From Dyv. Conservator of Forests
Palampur Forest Division
Palampur

The HP State Pollution Contrel Board

Him Parivesh Bhawan, Regional Office Dharamshala
Near GSSS Dari, Tehsil Dharamshala

District Kangra (H.P.)

Subject:  Original Application No. 461/2025 titled as Ms, Seema Kumari. Pradhan Gram
Panchavat Ghaneta & Others Vs State of H.P.

Sir,

This is with reference to your office letter No. PCB/Court Casc
File/PF/25/5908-18 dated 31.10.2025 on the subject cited above.

The detailed action taken report in respect of the Forest Department is enclosed

herewith for favour of information and necessary action.

Yours faithfully.

r~ .
Encl: As above Iﬁﬁrf’/mr of Forests
Pal@mpur Farest Division
Palampur
. [ .u'ﬂ
A\ x1|282y

| Uy
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Site Visit of Radha Swami Satsang Beas, Parour on 04.11.2025
(By the Committee Constituted by the Deputy Commissioner, Kangra —
Report on behalf of Forest Department)

In compliance with the directions of the Deputy Commissioner.
Kangra, a joint site inspection of Radha Swami Satsang Beas, Parowr was conducted
on 04.11.2025 by the committee constituted for the purpose, along with officials of the Forest
Department, Palampur Forest Division. The inspection was carried out to verify complaints and
observations pertaining to unauthorized felling of trees and possible encroachments on forest
land. The following issues were examined during the site visit:

|. Unauthorized tree felling on private land.
2. Encroachment on forest land.
3. Tlicit tree felling on forest land.
The point-wise status report on behalf of the Forest Department is detailed below: -

Point No. 1: Unauthorized Tree Felling on Private Land .

Complaints regarding unauthorized felling of trees in the Parivala
Tea Estate falling within Dhoran and Drang areas were received in the office of the Divisional
Forest Officer, Palampur. through the following resolutions:
1. Gram Panchayat Dhoran vide Resolution No. 27 dated 15.07.2024
2. Gram Panchayat Ghaneta vide Resolution dated 16.07.2024
3. Gram Panchavat Drang (Resolution no. nil dated nil).

A detailed field inspection was conducted by the Block Officer.
Panaper. wherein it was observed that unauthorized felling of 35 trees of various species and
girths had been carried out within the tea garden area without obtaining prior approval from the
competent authority. The cognizance of this felling has already been taken by the field staff and
two Damage Reports had already been prepared in this regard:
= Damage Report No. 835/087, dated 07.06.2024 — involving 15 trees.
« Damage Report No. 835/089, dated 11.07.2024 — involving 20 trees.

Both cases were compounded under the provisions of the Himachal
Pradesh Land Preservation Act, 1978, and total compensation of 3,000/- was realized from the
offenders and deposited in the government treasury.

Subsequently, another instance of unauthorized tree felling was
reported from the Balla area, where earth-cutting and levelling work was being undertaken
by Radha Swami Saisang Beas. Pavour. Accordingly, Damage Report No. 834/085, dated
10.02.2025, was prepared for unauthorized felling of 10 trees. The case was compounded, and
a compensation of ¥2,000/- was realized and deposited in the treasury. A complaint in the same
matter dated 14.05.2025 from the President, Gram Panchayat Ghaneta (vide letter dated
08.05.2025) was received in the Divisional Forest Office, Palampur, concerning unauthorized
felling on private land. The matter was re-examined by the Range Forest Officer, Palampur,
and it was confirmed that necessary action under the Himachal Pradesh Land Preservation Act,
1978 had already been initiated by the Department. Subsequently, formal permission for
felling 15 trees of various species and girths for developmental purposes on their private land
(Muhal Balla) was granted to the Area Secretary, Radha Swami Satsang Beas, Parour.
vide DFO Palampur Letter No. Sale/C.VIL4/PLP/4251/G dated 20.03.2025.

In addition to the above, as a remedial and compensatory measure,
the Forest Department imposed a condition of Compensatory Afforestation (CA) requiring the
plantation of 350 saplings in lieu of 35 trees felled unauthorizedly within the premises

Ly
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of Radha Swami Satsang Beas, Parour. The compliance of the same is being ensured by the
jurisdictional Range Officer.

Point No. 2: Encroachment on Forest Land

The main complex of Radha Swami Satsang Beas, Parour lies
adjacent to notified forest land. A joint demarcation of the forest boundary was earlier carried
out on 26.05.2023, which confirmed that no encroachment existed by Radha Swami Satsang
Beas on forest land at that time. To reaffirm the present ground situation, a fresh demarcation
exercise has been scheduled for 30.11.2025. As per the present record and field verification, no
encroachment by Radha Swami Satsang Beas, Parowr on adjoining forest land has been
detected so far,

Point No. 3: Illicit Tree Felling on Forest Land

Mo instance of illicit tree felling by Radha Swami Sarsang Beas,
Parour on forest land has been reported or detected to date.

Based on the inspection and scrutiny of available records, it has
been confirmed that unauthorized tree felling was confined to private land and has been duly
dealt with under the Himachal Pradesh Land Preservation Act. 1978. No encroachment on
forest land by Radha Swami Satsang Beas, Parour has been observed during joint demarcation
which was carried out on 26.05.2023 and no instance of illicit felling on forest land has been
detected. The organization has been directed to ensure full compliance with Compensatory
Aftorestation norms. The Department has ensured compensatory afforestation of 350 saplings
to offset the unauthorized felling of trees. The forthcoming joint demarcation scheduled for
30.11.2025 will reconfirm boundary positions and prevent any future encroachments.
Continuous monitoring will be undertaken by the Range Forest Officer, Palampur, to ensure
that no further violations oceur.

ator of Foresis
Division,

Palampur, Disty. i{mlg__rg (HP).
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Office of the Sub Divisional Officer (¢) Palampur Distt Kangra H. P.

No 1529 /SDK Dated 16/12/2025

To
Assistant  Environmental Engineer
HPSPCB Dharamshala .

Subject:-  Complaint regarding illegal land encroachment environmental
damage,deforestation and interference in the flood plain of T ahal
Khad by Radha soami Satsang Beas Sanstha

Sir,

Kindly refer on the subject cited above.In this context,it is submitted
that ,the enquiry has been got done through Naib-Tehsildar Sullah .The report
submitted by Naib-Tehsildar Sullah,as per the present record and field verification,
no encroachment by Radha Swami Satsang Beas, Parour on the adjoining forest
area has been detected. In order to reaffirm the existing ground position, 2 fresh
demarcation exercise was initiated on 25.11.2025 and carried oul therealter,
culminating in field verification by the revenue officials. The outcome of the said
fresh demarcation confirms that no encroachment has been found. It is further
noted that a demarcation exercise had also been conducted earlier in the year 2017,
wherein no encroachment was detected at that time as well. The legal status of the

land is duly reflected in the revenue records.

Therefore. The complete report submitted by Naib-Tehsildar Sullah is

forwarded to your good office for further necessary action.

Encl. as above, Yours faithfully,

—— .

Subm.ﬁ ]

D T

leﬂ@ﬂlé}:ﬁul{_’angnl : l
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famg- Camplaint regarding illegal land encroachment, environmental damagr,
deforestation and interference in the flood plain of Tahal Khad by Rardha
Soami Satsang Beas Sanstha,
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2l O ANNEXORE= XV

H.P, STATE POLLUTION CONTROL BOARD
“Him Parivesh Bhawan”, Regional Office Dharamshala
Near GSSS, Dari, Tehsil Dharamsha!a, Distt.-Kangra (H.P.).
PIN 176057 Phone No. 01892-222628

Website: http://hppch. nic m e-mail: pchrojassur@gmail.com
- PCB/Non Polluting /RO (Disala)/2025- |, (L3273 Dated: 9| )Jlr);lr”,h

Radha Soami Satsang Beas,

TES‘{: Yz?am ur, Distt, Kangra, H.P
& artificata regarding the hill culting and leveling of the
anc l:i ﬁ%gB aréu', for lhELpurpngse of fl.m:- aping Parking area {
Salsany Progrmme.

' Wark/Darang/ 2025/
With refsrence to the la [Lﬁter no. HPIQI%{D%‘HDHEI};?NEEE Ltij-'. “R:fmlll al u::rnm:

“]“F”“Hs‘ }‘T afé’ 383 73 818 TS558, zélﬁfgui_j

'é
fev r:llr{“ cu ] lan 74
L t-:l u E?h Su:]l a%: [{mtt 'i"’ q 1? CroEr
i ssed ~g1 Cour 3 u-' b E ‘ll IFL 14 a.El:Hl il Kusum ball V/s
1 am T"D ution Contrad umc[ 148 HO uiljer‘u.m for the development of
Sal am:‘: suhject to the luwuu] canditions

i,

vil.

viil.

xi:

Prior consent of the State Board shall be obitained belore pndertaking any steps bo

establish the project under Water Act, 1974 and/or Air Act, 1981, a5 the case may be

i. Transfer/ development of land shall be governed only by the regulations and provisions
preseribed by Revenve/Forest Department and Lbis NOC alone shall not entitle the
applicant to purchase/acquire/develop the land.

NOC 5o issued shall not confer any right on the applicant o start the
development/establish the project unless the Revenue/Forest Department has actually
allowed the acquisition of land,

. This NOC is subject to prior forest clearance, if any requirgd,

The proponent shall maintain noise level equal to o less than the standard prescribed
under Env. Protection Rules, 2016 for sensitive areas near 1s beundary walls

The project propanent shall provide proper scientific system for the disposal of domestic

affluent, kitchen waste water and Municipal Selitd Waste, it any.

During the leveling if any muck is generated, the same should be stored/stacked/hack
filled sctentifically alongwith the provision of toe walls, as required,

Unit should adapt all necessary pollution control measures for mitigation ol akr, ndise and
water pollution apprehended due to the hill culting/eveling of land and construction of
car parking by project proponent

NOC does not preclude the proponent to cbtain structuralisoil stability certificates uf
cancernad ayenciesiseek envirenment clearance of competent authority or NOC of other
concerned stake holder departments viz T&CP, SDMA Forest department ete

The Beard's permission may not be construed as blanket approval for construclionsland

development activity by any project
The NOC of the State Bopard shall net be construed as a substitute for mandatony

clearances required for the project under any other law/regulationforder and the
t-.ppill::ant.-'pmjeﬂt proponent shall obtam such mandatory pernussions before taking any
steps towards construction of the project.

Yours faithiully

Signed by Varun Gupta
Date; 21-11-2025 17:24:38
En ¥iEa 111'4::1". l"l:41|.ljup::|
oot ST,
cl
i &

163




2 : vari-ly
02 . L emmvn det i T Tn & R TERA S B eiais= mt B

Annexore = XV

Repd. Past
popeee HP STATE POLLUTION CONTROL BOARD
N e “Him Parivesh Bhawan", Regional Office Dharamshala,
B T Near GSSS, Dari, Tehsil Dharamshala, Distt. Kangra (H.P.), PIN 176057
L i Website: http://hppeb.nic.in e-mail: pebrojassuri@gmail.com
l No: HPSPCB/Public complaint/RO(Disala) 2025 - S&§ Q  Dated: 29 \ ¥ \Q_a ik
o

The Member Seccretary
H.P. State Pollution Control Board,

Him Parivesh, Phase-111, New Shimla - 09, (H.P)
Subjeet:  Regarding levying of Environmental compensation,
Sir,

This is in reference 1o a letter received in this office through email from the O/o Member
Secretary, HFSPCB Shimla through Ofe Additional Secretary, Department of Enviromment, Science &
Technology & Climate Change, Govt. of HP, wherein Mrs. Seema Kumari and others Village Dhaneta,
PO Darang, Tehsil Palampur, Distt. Kangra, HP had made a complaint regarding Air and water pallution
created by Radha Swami Satsung Vyas. Parour. In this regard, the inspection of the above referred site of
Radha Swami Satsung Vyas, Parour was conducted by the official of this office on date: 01/08/2025.
During the inspection, it was observed that Radha Swami Satsung Vyas has excavated/lified the muck by
cutting of hill by using poclain machines and trucks and has dumped the muck along the Taal Khad
without any protection wall. Muck is found rolled down towards the water stream of Taal khad and due 1o
rains it may contaminate the surface water of Taal khad or may choke the water stream in rainy season
and may also affect the water schemes of Jal Shakti Vibhag downstream. The necessary directions were
issued 1o The Radba Swami Satsung Vyas, Parour, Tehsil Palampur, Distt. Kan gra. HP by this office vide
letter no. PCB/Public complaint/RO Dharamshala/2025-2547-52, dated: 13/08/2025 1o submit Actipn
Plan for Muck management which is arising due to hill culting, not te dump any kind of muck along the
Taal khad without any protection wall, nat to carry out further excay

ation till proper designated dumping

site is identified, apply for No Objection Certificate of the Swate Board {eopy enclosed herewith as

Annexure-A).
Thereafter the unit had submitled the request application for No Objection Certificate of HP

State Pollution Control Board to Hon'ble High Court arder dated: 13/01/2023 passed in CWPIL 132021

titled Kusum Bali V/s State of HP & Ors, alongwith |and documents and sije plan vide lener no

through email dateg: 27/08/2025, where

in respect of the land comprise
381, 2813/582, 2814/582, 2815/588, 2816/588 &

HP/012/001/Development Work/Darang/2025/250630 .
in it has
been requested that "No Objection Certificate d in Khasra Neo. 264, 579,

290 situnted in Village Balla. Sub-Tehsil Sullah. District
Kangra (H.P.) may kindly be granted to RSSR Parar for the stacking of g

. e oearth on s gw land, which s
1o be excavated from the land of RESB nself, oy dt\'t‘luning o
1}

i N . . arking ares at the sitdl place (copy enclosed
herewith us Annexure-B), Thercalier, this ofTice has issued diol] _ 3
3led directions 1o The Radha Swam; Satsung

&M
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Vyas, Parour. Tehsil Palampur, [Disu, Kangra. HP vide letter no, PC B/Comp (1le/RO (I/sala)y25-3 1yr

dated: 18/09/2025, 1o submit the required documents like construction waste disposalimuck managenien|

plan and detail of pollution control measures for mitigation of air, noise and water pollution apprehended

due to hill cutting (copy enclosed herewith as Annexure-C), But the unit has failed to comply with the

directions issued by this office till date.

Further a public complaint was again received in this office through email from Members of

Kisan Sangharsh Samiti (GDD), Village Ghaneta, PO Darang, Tehsil Palampur, Disit. Kangra, HI* w.r.L.
the violation of the previous directions issued by this olfice vide letier no. PCI/Public Complamt/Ki)
Dharamshala/2025-2547-52, dated: 13082025, wherein it has been directed 1o submil Action Plan for
Muck management which is arising due 1o hill cutting, not 10 dump any kind of muck along the Taal khad
without any protection wall, not o carry out further excavation till proper designated dumping site is
identified, apply for Mo Objection Centificate of the State Roard. In this regard, the inspection of the
above referred site of Radha Swami Satsung Vyas. Parour was again conducted on date: 2471072025 by
the ofTicial of this office. During the inspection, it was observed that Radha Swami Satsung Vvas is still
carrying out the excavation of the muck by cutting of hill by using poclain and JCB machines and trucks
are used for transportation of muck from one location to other within the alleged site and has dumped the
muck along the bank of Taal Khad and adjuining to the banks of local nallah withou any protestion wall,
They have recently started the work for providing the prowection wall by means of crate wall on 1he bank
of Taal khad, Further it is also informed by the representatives of the Radha Swami Satsung Vyas, Parour
that they are using this muck generated from the hill cutting lor site development and going 1o make »
parking spacefarea in the alleged site. Dust emission las been vbserved due to the plying of vehicles on
nternal roads and by cutting of hill in the alleged site, but no sprinkling of water as well s no mechanism
of water sprinkling has been provided in the premises, Furiher, muck is found rolled down towards the
water siream of Taal khad and adjoining local nallah and duc 10 rains it may contaminate the quality of
water of Taal khad as well as nallah or may choke the waler stream in rainy scason and may also affec
the water schemes of Jal Shakii Vibhag downstrewm. The copy of complaint alongwith inspection repon
is enclosed herewith as Annexure-1.

Fuaher as per the directions issued by Hon'ble NGT in Original Application Mo,
6032019, order dated: 26.02.2020 stating that:

L. Not to demp debris along the Hij) slope in view of no protection measures and frovich

proteciion measures elong the Roo

2. Subewmit Action Plan for Muck wanagement, vwlieh is ariving due to Consirwction e Rewend

3 Net o practice Jurther excavation il Prager desienaled cfemping site ix ddentifivd since

existing site 15 nof suiveble having steep sl
In the said maner Hon'ble NGT hus ilso divected 1 levy Envirommental Compensation

(EC) on the defaulting concerned contragiog.

However as per the Hon'ble NGT order dated: 29072013 in Q.A. No. 256 of 2013 Litled

Abhishek Rai V/s State of HE. &0rs. relevint extracy ol the order is reproduced here as tnder:

|5y
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© . Whosoever is found o be throwing or dumping any such meaterial, effluvent etc divectly or
indirectly into the river Beas or its tributaries or even at ity banks. witl have 1o pay a swm of K.
1.00 lakh as compensation for cansing pollution on the basis of the pofluter pays principle... "
Further in reference to the Hon'ble High Court order dated: 13/01/2023 passed in CWPIL
1372021 titled Kusum Bali V/s State of HP & Ors. wherein it was stating that;
. fvit) We direct that there shall be no cutting of hills in the entire State af Himachal Pradesii
unless permission is obtained from the Divector, whe shall call for a report aned “No Objection

Certificate” from the Pollution Control Board, before granting such peruussion... i

© fix) Till the model plants) and development plan(s) in terms of the above direction are
setion 30-A of the HFP. Town

prepared and approved, the limitations/restrictions latd downt i S
es shall operate even in

and Country Planning Act read with Rule 15 and Appendix & af the Rl

areas of the State which are outside/beyond the planning areas and special areas..”

In view of abave facts. as per the Hon'ble NGT order dated: 29.07.2013 in O.A. No. 256

o[ 2017 titled Abhishek Rai Vis State of HP. &0rs, it is requested 10 levy Environmental Compensation

(EC) of Rs. 1.00 Lakh is recommended asTaal khad is the tributary of river Beas and Radha Swami

Satsung Vyas. Parour may be directed 1o submit Action Plan for Muck management, which is arising due

to hill cutting, not to dump any kind of muck along the Taal khad as well 45 nallah without any protection

wall, not 1o carry out further excavation ull proper designated dumping site is identified. apply for No

Objection Certificate of the State Board.
This is submitted for favour of your kind information and necessary action please.

Yours faithfully

\mﬁﬁg

Er. Varun
Assistant Environmental Engineer

HPSPCB Dharamshazi/ﬁ |

Encls: As above (2/)Pages)
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